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DISCUSSION UNDER RULE 176

Report of the working group on auto-
nomy for Akashvani and Doordar-
shan—contd.

DR. SARUP SINGH (Haryana):
Sir, | agree with many things that
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Shri Shrikant Verma has said. In fact | am
greatly impressed by quite a few things
that he has said. | think the Opposition
parties always feel that if the Prime
Minister has a hand in nominating
anybody or recommending somebody's
nomination, perhaps that would be a
political decision. However, Mr. Vice-
Chairman, Sir, there is a difficulty here.
How are some of these people appointed?
Take the Chairman of the University
Grants Commission, Chairman of the
Union Public Service Commission,
Judges, Vice-Chancellors of certain
Central Universities, etc. 1 have been
giving a lot of thought to this. I per-
sonally feel that the appointees must be
free as far as possible; they must not be
under the pressure of anybody. | hate and
resent political pressure. And | can assure
Shri Verma that | will not be a partisan at
all in a matter like this, because it is a
national matter. After all, the All-India
Radio and Doordarshan are very sensitive
areas, very vital areas of our national life.
Firstly, 1 am of the opinion thai in all
matters, not merely in the case of All
India Radio but in most matters at any
rate, it should be possible for us to take
nonparty decisions.

In a multi-party system, in a plural
society, itis absolutely  necessary
that we rise above politics. | am not a
politician myself. I have come to
politics very recently" and | feel that it is
bad politics, unhealthy politics, which
invades all aspects of our national
life. Unfortunately, some of the fear of
Mr. Verma may not be baseless. But
then | would like to say this to him,
universities were given autonomy and
slowly and gradually that autonomy was
eroded. Who was responsible for this
erosion? | have been Vice-Chancellor
myself. | can assure him that it is not the
Government alone that erodes the
autonomy of an institution. There are so
many areas from which the attacks
come. They come from, 1 am sorry to
say, Mr.  Vice-Chairman, essentially
from the; political parties in the country. |



165 Discussion under

do not blam-e one political party; | blame
all  political ~ parties. They  were
responsible for the erosion of autonomy
in our universities in the country, and we
have reached a stage where university
education is becoming difficult. In fact,
we have reached a stage where we cannot
even get Vice-Chancellors.

Now, what system could be evolved
whereby the best possible man in the
country might be made the chairman of
this kind of a trust, which has been
proposed. | have seen the Verghese
Committee Report. It has said a very
sensible thing, choose three man or
women, constitute them into a panel, they
themselves should be non-political,
national figures like, the Chief Justice of
the Supreme Court, the Chairman of the
Union Public Service Commission and
the Lokpal, when vou have a Lokpal; and
then something remarkable, that when the
names have been received by the Prime
Minister, the Prime Minister does not just
say that it goes to so and so, because it is
politically more convenient; not at all.
The recommendation is that the Prime
Minister should also consult the Leader
of the Opposition. In fact, | am surprised
that such a Report should have not made
them feel very enthusiastic. | agree with
him entirely that autonomy depends on
national ethos. It is very true that without
that kind of a national ethos we cannot
reach anywhere. But hdw do you create
national ethos? Unfortunately, what can
one do when everything becomes
politically motivated.

I was surprised, for instance, to learn
the other day that Mr. Advani was being
attacked for having removed somebody
from the Bombay Television Centre, or
something like that, because she was a
Muslim. Later on somebody told me that
she was a Hindu. Yes, she was a Hindu.
Now, | was puzzled and later on | was
amused that she was not removed at all.
The point is that we will always continue
quarrelling. Unless you take it out of the
area of quarrel, nothing
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can be done. If nothing else can be done,
at least narrow the areas of disagreement.
If you start narrowing the areas of
disagreement, sooner or later we might be
able to reach some kind of a national
consensus. Unless we do that, | am afraid
we will continue quarrelling and national
causes will suffer.

Mr. Vice-Chairman , Sir, he said
something else also. He said the trustees
will become super-bosses. He also
mentioned look here, at one time Mr.
Bukhari said this thing. Incidentally™ |
know Mr. Bukhari personally. I was in
Delhi and he was in Delhi. In those days
things were different. But, then, when the
war started, he does not know how the
All India Radio was used by the British
Government. It is not that the RadiO was
free then; not at all. It is, however, true
that some artistes were attracted, some
poets came in, some musicians came in.
The \11 India Radio became, in fact, the
only agency whereby talent could be
attracted, talent could be encouraged and
talent could be brought to the notice of
the whole country and | think that was
done during those early years and 1 think
it continues to be done even today. This
in fact guarantees the prominence of
these artistes and poets. In fact, the object
on against Government controlling such a
medium is precisely this. You know the
Government rules and regulations are
very different.  Seniority  becomes
sacrosanct. They have recommended for
the first time latte-ral entry. | know
latteral entry will create difficulties but i
come from a profession where there are
always latteral entries. In fact in a univer-
sity first you become a Lecturer; you do
not become Reader automatically. You
have to compete and then you might
become a Reader. Again there is
competition and you might become a
Professor. In the Government service,
you join as an ILA.S. or as whatever else
you join and seniority gives you a kind of
status so that some day you might go to
the top. This has



167 Discussion under

[Dr. Sarup Singh]

meant that talent sometimes gets neglected.
But, latteral entry is not to be utilised to
demoralise the workers. | am not saying that
talented people are not there. No, many of
them are quite good. In fact, you have got a lot
of talent in the All-India Radio and even in the
television. | must confess that | do not agree
with Mr. Verma that television is in search of
only pretty women. | think the television is
also in search of good . plays, it is in search of
good discussions, it is in search of good music,
it is in search of all kinds of things, and if it
comes to pretty faces, | do not know. Probably
he and | would disagree in our tastes!

Mr. Vice-Chairman, the point is that Mr.
Verghese Committee has faced this problem
in a frontal way. On page 33,—because what
do you do in a country like ours of a multi-
narty system—they say: Broadly speaking,
there are two appoaches that can be adopted
for the creation of a broadcasting institution.
One is to depoliti-cise its governance and the
other is to allow political and other forces to
be so represented on it that no single political
party can have a position of complete
dominance within it. So, the Verghese
Committee recommended depoliticise it.
However, depoliticis-fng it is not easy. In fact,
it is extremely difficult. One of the dangers,
that Mr. VVerma noticed partly, will come from
the workers themselves, will come from the
establishment today, from those who are
employed by the All-India Radio and by the
television, because they are used to a certain
kind of “functioning. What has been
recommended is a different kind of
functioning; they are not used to it. But | hope
that sooner than later the AIR and the
television centre will emerge as, shall | say,
the correct reflectors of our national aspi-
rations, our national objectives, and so on and
so forth.

I would like to say one thing more and |
hope itis understood in the
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proper spirit. Unfortunately, whatever the
system that you may avolve in a developing
country, the Government has to play a very
important role. What about the developmental
programmes? What about our educational
programmes? What about reaching everybody
in the country? We are told that we can reach
90 per cent of them. Yes, we can probably,
technologically; but do We really reach 90 per
cent? | am not sure. In fact, | have a feeling
that in the villages, the percentage of
population that is actually listening to the
radio is very small indeed. It is not really 90
per cent or anywhere near it. | am not sure
even if it is 50 per cent. | presume it should be
more than 50 per cent. In some areas; it might
be extremely low in others.

Therefore, you see in a developing society
where there are areas scattered far awayt
backward areas and there are all kinds of
difficulties, the Government has to play a very
prominent role. Therefore, when you take a
decision, Mr. Advani, you kindly remember
this. This word 'autonomy' sounds extremely
well.  You must guarantee absolute
impartiality in the dissemination and
interpretation of news. This is very necessary.
Let no party feel that injustice is being done to
it. At the same time the Government just
cannot walk out. Therefore. 1 do not agree
with the Committee's report that there should
be self-abnegation by the Government. Self-
abnegation you are not in a position to accept
today. If is the demand of lhe country that
you expand and give us quality programmes,
educational programmes and create national
character. After all, what are the people
programmes today? They are either films or
film music. It is one of the responsibilities of
this media to create a national taste, to create a
national awareness. Now, for instance they
have talked of abjectives. The two basic
objectives according to me are national
integration and also the cause of national
integration or for the
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demand of national integration reflect
ing the composite culture, reflecting
the urges of the people who are scat
tered all over the country, in the rural
areas, in the backward areas™ women,
minorities, Harijans and so on, all the
people, who feel neglected, and to
create ultimately a sense of harmony.
After all, this is one country. India
does not consist of two countries. They
have made a very good suggestion that
there is no need for having separate
programmes like women's programmes
and so on. In fact, women should
also listen to  men's  programmes.
There is nothing iike
men's programmes and women's pro-
grammes. The programmes are common. Of
course, you must have farm programmes. But
I have a very strong feeling on this question.
Why should the rural people be treated as
something separate from the rest of the
country? After all, they are a part of the,
country. Do not give them the feeling that
they are a separate sections altogether. They
are a part of the country like anyone of us. In
fact, you must have mixed programmes so
that you can raise imperceptibly the
intellectual level of the people who listen to
the radio or who watch the TV. Not many
people watch TV anyway. Many people
cannot afford it.

Therefore, | would plead that we, as
Members of Parliament, must recognise this
because the report has come to us. The
Government may accept the report. The
Government may take a decision on this. The
trust may be created. The trust's budget will
then come to us. The trust will also send the
complaints that it will receive. This will all
come to us. The report #ays that Members of
Parliament have the inherent right to ask
questions. But it also says that it hopes that
they will use self-restraint while asking ques-
tions. Well, I cannot comment on this. | am
not competent to comment on this. | have
been here only for a short time. But | have
been depressed. What are we trying to
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achieve? This is really the tragic aspect of the
situation. Unfortunately, the political parties
cannot control their own Members. National
discipline depends on the discipline that this
Parliament shows. The discipline of
Parliament will depend on the discipline of
the political parties. If the political parties
lack discipline, then, of course, we should all
sit together and examine this, i think Mr.
Advani would agree that the more you
consult, the better. The more you call all these
Mends, the better. Ultimately, all of us are
one. After all, none of us is an enemy of the
people. None of us is anti-patriotic. We all
wish the country well. We have differences
here and there. But it is important that we call
all of them and then accept those things
which are feasible. If something is not
feasible, it is no use accepting it. Pandit
Nehru said in 1948' 1 want the BBC model'.
But it was not feasible. He also said' | want
corporations'. | think we should also have
corporations in most areas. But this Parlia-
ment has an effective role to play. The
Members of Parliament have an effective role
to play. In fact, | have a feeling—I am an
outsider more or less—that once the political
parties come to be consulted in a very
genuine way and a new climate of harmony
generates between the Government and the
opposition  parties, then the extremist
elements on all sides will also feel subdued;
the, responsible, reasonable elements will
come on top and then it will be a happy day
for all of us.

Well Mr, Vice-Chairman, | deliberately
chose to take fewer minutes than my
colleague has done. It is partly because he is
an accomplished parliamentarian. It is the
first time in my life that | have spoken in this
kind of august House. | have spoken in
smaller places, class-rooms and sc on. | was
feeling very nervous when | came to speak,
but I am grateful tc my colleagues who
have not mak<
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me more nervous than, in any case, | was.
"Thank you.

DR. V. P. DUTT: Mr. Vice-Chairman,
I have a problem. In the university, when
the Vice-Chancellor spoke, the pro-Vice
Chancellor did not speak after that. Now |
have a problem ba-cause when my Vice-
Chancellor has spoken, hew do | then
continue speaking after him! But | hope
he will forgive me for having followed
nim rather than preceded him which had
been our normal practice in the uni-
versity. And if | may say so, Sir, if you
allow me a minute or two to start from
where he ended, | also wish to share my
sense of anguish with him and with other
Members of the House about the recent
happenings. Unfortunately it appears to
me, that the parliamentary graces are
dying out, rather vanishing. Sir, | accept
and | am going to do that myself that the
business of trie opposition is t0 point out
the mistakes, the drawbacks, the non-
performance, as they say, of the Govern-
ment. It is the business of the opposition
to attack and it is the business of the
treasury benches to defend. And it has
been a game—shall I say that the 'game'
is a bad word, but | use it in a good
sense—of parliamentary practice that we
appreciate the sallies, the finer points, the
debating skills and certainly whatever
constructive points are made. But
unfortunately, | find that we are going
rapidly towards a point where we are
forgetting the basic norms. | said it by
way of joke, | am saying it and | say it in
a lighten view, it should not be taken so
seriously that when Shri Rajnarain was
present in the morning | said, why does
everybody want to imitate Mr. Rajnarain
when he was in the opposition here? |
think we ought to adhere to some of basic
norms and codes even when we differ a
great deal. | also like to appeal to the
Treasury Benches that they too should not
sit in stony and in-pervious silence. |
will particularly
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appeal t0 the Leader of the House that
such situation ought to be, should be
diffused by his taking the lead, giving the
guidance, seeking advice from the
leaders of the opposition parties and
discussing matters with them and | hope
the leaders of the opposition parties will
also co-operate so that no matter how
hard we are in our criticism and how hard
you are in criticising us, we will conform
to that spirit of parliamentary democracy,
without  which  democracy cannot
nourish. 1 am sorry | have said that, but
for the last two days | have also had a
tremendous feeling of depression, jf |
may say so, as to where we are trying to

go.

Sir, I would like to say that to my mind
the Verghese Committee's Report or the
exercises that they have made in making
the recommendations are related to the
larger problem of what a communication
policy should be and to whom a
communication policy should serve. That
to me is the basic question. Who is this
communication policy to serve? Now the
Verghese Committee has outlined many
commendable, laudable objectives that
would guide from this kind of Trust that
they have recommended. These are not
new ideas. Many of us have been talking
about it for the last 30 years or so. In fact,
if | may be modest in pointing out, in
1976 | had the privilege of being the Co-
Chairman of a Committee on
Doordarshan about the direction that
should be given to Doordarshan and
some of the recommendations that we
made at that time were that the com-
munication policy should be related to
the basic goals of our society—i.e.
democracy, secularism, socialism, socio-
economic transformation. That we said
about Doordarshan, but it is equally true
about broadcasting that it should be taken
to the masses; that it should not be of the
elite, by the , elite and for the elite; that it
should project itself to the rural areas;
that it should promote national integra-
tion; and that it should both educate
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and entertain. Unfortunately, that
report was pigeon-holed  because it
was prepared in 1976 although there is no
politics in that report at all and there
were many eminent educationists on that
panel. However, the .question is not who
said what. These are laudable
objectives  which we mentioned earlier
and which are there in the Verghese
Committee Report. My difficulty is that |
find that we say these things—I am not
talking of this regime alone; | am talking
in general—but in actual practice, there is
no movement forward in our  media for
socio-economic transformtaion.
Unfortunately, if 1 may say so, broad-
casting—whether AIR or Doordarshan —
is of the elite and by the elite. It is not for
the elite, of course, because the standard is
too low so far as the elite is concerned.
But, as | said, it is of the elite and by the
elite. And that is why there is such heavy
reliance, as we have today, on film
programmes as that only seems to hold the
attention of the people. Thisis because
we have not been able to give a proper
orientation and direction. | would like to
submit to the hon. Minister of Information
that this is one of the most serious
problems that ought to attract the
attention—and deep attention—of every
body.

Sir, as | said, there are many points
involved. First of all, many people have
raised this question here and outside also.
I have been reading the articles that all
the newspaper people and the media
people have, written on this subject. The
question is: is there serious intent, is there
any earnestness of purpose and is it
actually going to be done? The second
question, which | am raising because |
have been associated with this media—
both radio and TV—for a long time is
about the structure that has been
recommended by the  Verghese
Committee. This structure, to my mind, is
complex, cumbersome and unwidely and,
I am sure, it might be unmanageable too.
I am not talking of the idea behind it.
That we have all welcomed and we do
welcome it— that is, as Dr. Sarup
Singh has
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pointed out, the idea of depoliticalisa-tion.
I shall put it in a different way. That is
what the Committee itself has said—fair
and balanced reporting, reflecting the

composite  culture of this  country.
On that, there is no difference of
opinion.  But the question is, what kind

of a structure is to take shape, replace the
present structure? I find that the
structure that the Verghese Committee
has recommended has created layers, or
will create layers of divided authority.
First pf all, there will be a wholetime
Chairman of the NBT. Then there will
be three fulltime Members. Then
there  will  be a Controller-General.
Then there will be Directors. Then
there isthe Central Executive Board.
Then there are Zonal Executive Boards.

Now, four  Members of the  Trust
will be full-time Members of  the
Trust.  What  will they be  doing?

After all, they are not going to sit idle.
You have then the Central
Executive Board. You have the Con-
troller-General. You have Director, All
India Radio, Director of Door-
darshan. The question that has been
raised by many people is whether or not
this would lead to  bureaucratic controls.
After all, when you have four full-time
Members, it might inevitably lead to
day-to-day interference with the

working of the Akashvani and the
Doordarshan.  And I am afraid the
very commendable idea of

decentralisation given by the Verghese
Committee will be nullified in practice by
this kind of structure that is being
suggested. In fact, it is a departure from
the model that they had given to
themselves. | do not necessarily hold it
as anideal one like the B.B.C. The
B.B.C. has no whole-time Member of
the Board of Governors. | do not know
whether | should call them  part-timers.
But there is no whole-time
Member. There only the Chairman really
functions as a co-ordinating kind of
agency between the various segments and
it is also true that there is  one chief
person for the Radio and Television
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together. But after that there is complete
division between the Radio and the
Television. In fact, what Mr. Shrikant Verma
said | would like to take it forward that the
problem is not only that the Radio spoken-
word is like the written word, but that the,
Television's visual word, shall | say, is like
the spoken-word of the Radio. And unless we
give proper attention to professionalism in the
two organisations, it will not be possible for
us to take appropriate steps.

This question of depoliticisation was taken
out of purview. | would seriously suggest to
the hon'ble Minister to consider the question
of selection of the Members of the Trust
because the present method being suggested
by the Verghese Committee, to my mind, is
not conducive to real depoliticisation. | know
the problem that Dr. Sarup Singh raised. We
have been facing this problem, namely, how
do you select? The selection by the Prime
Minister, even in consultation with the Leader
of Opposition, | think will not keep that air,
that atmosphere, that aura of depoliticisation
that we want to do away. And, therefore, |
would like him to consider this question care-
fully. What should be the procedure because |
have a feeling that the present procedure, not
only the question of our Prime Minister, not a
question of which Prime Minister, may not
suit because it is a question of system that you
create. One Prime Minister may be good and
another Prime Minister may be better. But
you once give authority to a particular person,
then other consequences follow. | would like
to say that my real fear is—it is not a question
of Prime Minister—that the kind of panel that
the Verghese Committee has suggested is
inherently conservative. It is conservative-
oriented. It is pro-establishment in the sense
of capital ESTABLISHMENT. My fear is like
the press. Just as it has happened in the press,
this powerful media will also go into
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the hands of private vested interests. How do
you avoid that? In a country where we see a
clash of social ideas, we have not yet found
our path oif economic development and when
there is a clash of social ideas, in that clash of
social ideas, like the press we will be giving
this media also into the hands of private
vested interests. This is my biggest fear and
therefore, | would like the hon. Minister to
consider the suggestion of creating a Joint
Select Committee of Parliament when the
proposed legislation comes for going into all
these various aspects. After all, | was sorry to
say.—and | am sorry to refer to it— Mr.
Minister, that | am sorry to see that this
morning your statement on the Press
Commission mentioned only two kinds of
interference in the press. One was
Government control and the other was trade
union pressure. Now, Sir, in this country there
is no trade union pressure on the newspapers.
If the newspapers are captive newspapers in
any sense of the term, they are captive
because of private control, family control,
over newspapers. It is not a question of trade
unions.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI LAL K.
ADVANI): May | interrupt for a moment,
please?

SHRI K. K. MADHAVAN (Kerala):
Before the hon. Minister gives a

SHRI LAL K. ADVANI: What | had read
out this morning was not the terms of
reference of the Press Commission. It was the
issues that were to be examined, and among
the various pressures, Government control,
trade unions, etc., had been referred to. | may
tell you that | have gone through the terms of
reference and they mention commercial
advertising, ownership, trade union, etc.

DR. V.P. DUTT: I accept what you say but
the statement that we got this morning
mentioned Government control and trade
union pressure. When we are having the
representation of so many private interests
on all these bodies,
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why not trade union representation also? After
all, the working class is as important a
segment of our society as any other. | am not
talking, as | said—and | am following the cue
from my predecessor—as a politician. If 1|
were talking as a politician, I would be saying
different things. But | am talking as, shall |
say, as a sensitive, thinking member of the
society which is struggling to find the path for
socio-economic transformation. You are going
to hand over your powerful media of radio and
television into the hands of conservative
establishment. Why should not people who
hold different ideas from that—different ideas
about transformation—find representation on
these forums? Therefore, | suggest in all
humility and in all seriousness that this
question should be considered carefully.

Sir, I would also like to say that while these
are my conceptual problems which | have
mentioned to the hon. Minister, what has been
sadly lacking so far is professionalism and it
is not going to be helped by making inter-
changeable the cadres of television and radio
by mixing up the two. Sir, personally, | would
have preferred there were two control
agencies, one for radio and one for television.
But even if you want to have one control
agency, then you have well-defined authority
of the television and of the radio separately.
And professionalism of the television is of an
entirely different dimension from the
professionalism of radio, and both require, in
fact, an intense emphasis on professionalism
which has been lacking so far. Therefore, |
would suggest that this aspect should also be
looked into.

Finally, Sir, there are one or two points that
I would like to mention. | do not want to say
much about the Franchise Stations because
many points have already been made. But |
would like to say, | welcome the idea of
Franchise Stations. But then, Franchise
Stations should not be limited just to the
broadcast of educational lessons but should
become
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centres for lively discussions of issues if you
really want to decentralise, and that is why |
have been emphasising that you build up a
core of professional broadcasters, professional
television people and give them encourage-
ment. If you are going to have franchise
stations, they should be allowed freedom to
discuss the issues before the country.

Lastly, Sir, it does not give me much
happiness about what | am going to say. | find
that there is, shall | say, a Persian Gulf
between the reality and the ideal that we are
striving for. The ideal we are striving for is an
autonomous de-politicised frame-work of
institution but the reality today is heavy
politicisation— by today | do not mean only
today; it has been there and it is continuing.
After all, we dO not have to wait for
legislation, we do not have to wait for formal
implementation for the present structure, for
the present Radio and Television, to start
practising what is there in the Verghese Re-
port.

What is the situation? | am sorry to say that
the situation is that the frightened little men of
the broadcasting media are as frightened today
as they were yesterday. | am told that there are
black lists today also of the people who are
banned from being called on the Radio and
Television. Now. Sir, the hon. Minister may
say-No. There is no such black list. But, you
know. Mr. Vice-Chairman, the invisible black
lists can be as effective as the visible Or the
written black lists. And I make bold to say that
there are banned lists and | would like the hon.
Minister to give this House the information as
to who are the people who have been banned,
who are not supposed to be called to the Radio
and Television. This should not be considered
in any personal context. If | may use the
English phrase, | care two pence whether you,
he, she or | am called or not to Radio and
Television. But is it not a fact that even
eminent editors are on the suspicious list?
Even a
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person like Giri Lai Jain for the last many

months you may say he isin Bombay,
though he is  coming here very
often—is not being called for Radio
and  Television programmes,  generally
speaking, because  he appeared in
1975-76.  (Interruptions) | will come to

others also. |1 do not know many, of these
people personally, but there are many such
cases. For example, there is one Mr.
Bhatnagar, | do not know whether | personally
recognise him or not.  But he was  doing
the  Shah Commission proceedings. Then
somebody discovered that he was probably
quite close to the previous ruling family and
therefore he was dropped Or, | mention the
case of Salma Sultan. It was a pleasure to see
that here is a Muslim girl speaking such
chaste Hindi and reading news in Hindi; and yet
she was shunted off because it was thought
that her family was close to the Nehru family.
Sir, this is the kind of thing happening. Then
there was a programme of Yamini Krishna-
murthi and by mistake somebody discovered
that there was a photograph in the background,
either of Mrs. Indira Gandhi or somebody,
and that lady was suspended. | do not  know
whether | have seen her or not— whose
name is Kamlini  Dutt. She was illegally
suspended.  After six weeks the suspension
order was served on her. For what? Because
there was some slip. Do you want to create
counterterror in the country, country-terror in
the media? This kind of thing should not be
there. | was  hoping that my hon. esteemed,
elderly colleague Mr. Advani would not
like this kind of obvious building up' of an
atmosphere of fear.  That is why | called them
the little frightened men in the
Broadcasting establishment, who are afraid
that somebody may have been associated with
so and so, somebody may have been
known to this family or that family or
somebody may have said something earlier. So.
they drop them and put them on the banned list
and they are not taken back. | am not saying
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it and in a carping and cavilling spirit. 1 am
saying that we should be serious about getting
national concensus. What does that mean? The
Verghese Committee Report itself says that
there should be fair and balanced reporting,
promotion of national integration of the
country, reflecting the composite culture of
the country and giving a variety of
programmes both to enlighten, entertain and
uplift. With this objective, 1 would say, we
should start practising it right now. Secondly
we should seriously think of and should create
a suitable structure. | broadly welcome the
suggestions that have been made. We should
look carefully into the kind of structure that
would be created so that our pur-' pose,
objective, of creating an instrument for the
welfare of the people is achieved. Thank you.

*SHRI E. R. KRISHNAN (Tamil Nadu):
Mr. Vice-Chairman, | welcome the debate on
Akashvani and Doordarshan based upon the
Verghese Committee recommendations. We
had occasion to debate on the recommen-
dations of the Chanda Committee. But those
recommendations have not been fully
implemented.

Only by changing the name of the A.l.R. as
Akashvani, | am afraid, other
recommendations were put in cold storage.
The Janata Government has changed the
names of the hospitals in Delhi, and this
change has been broadcast now and then, al-
though no improvement was visible in the
working of the hospitals. In the same way, the
Government should not keep mum only with
the change of name as 'Akashvani'. | request
that the Government should take necessary
steps to implement the recommendations of
the Verghese Committee. | do not find any big
transformation in the functioning of Akash-
vani after the Janata GovRrnment took over
charge. The previous Congress Government
had been broadcasting its  activities over the
AIR

«English translation of the speech delivered
in Tamil.
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from time to time. | regret to note that the
present Government is also following the
same pattern. | may re fer to the statement of
our Tamil Nadu Chief Minister supporting
the Banking Commission Bill placed be fore
the joint session recently. This news has been
thrice broadcast,  but the views of our Chief
Minister  re garding the use of Hindi as an
official language in the Union Territories were
never broadcast. On the basis of the
assurance given by our late Prime
Minister, Pandit Jawaharlal Nehru, our
Chief Minister of Tamil Nadu, Shri M. G.
Ramachandran has been repeatedly telling
that Hindi should never be imposed on
non- Hindi speaking people, so long as they
do not like to accept it as official lan guage;
but I regret to say that his views were not
broadcast over A.LLR. It is a funny thing that
Mr. Sanjay Gandhi was referred as
Rashtrapati when Malayalam news was
broadcast a few days back. Persons not acquain
ted with the latest political trends were
appointed to broadcast the news. One Sushil
Jhaveri commits a lot of mistakes ~ whenever
he reads  the news in English. The accent is
not at all correct one. The news broad cast
over A.LLR. at 9 p.m. is the most important
one. | regret to say thatthat is not
properly  broadcast. I think persons in
charge of news broadcasting should be given
the ne cessary refresher-cwm-orientation
training. Whenever Shrimatj PramilaSingh
reads the news it is not all audible.

For Tamilians settled in the Southeast Asian
countries, a programme in Tamil has been
arranged over A.l.R. at 5 a.m., | am to point out
that news covering only the Government Of In-
dia activities is given importance; no news
covering the important activities of our Tamil
Nadu Government is broadcast, even though
the Tamilians settled in those countries are very
" i eagerly expecting this news. Everyday songs
are broadcast in the evening, but it is very
funny that those songs are not of the present
time but Telate to the earlier period, say 20
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years or so back. The Tamilians residing in
North India are very eager to listen to songs
and news. | request the hon. Minister to take
the necessary steps in the matter. He may see”
that Madras A.l.LR. gives importance to the
news concerning the activities of the Tamil
Nadu Government. Whenever our "Prime
Minister visits Madras, it is announced re-
peatedly. At the same time, the news of our
Chief Minister's visit is repeatedly ignored. In
regard to other Ministers in Tamil Nadu also,
no importance is given. It is regretted that
even the Madras A.lLR. station does not
broadcast the visit of our Tamil Nadu
Ministers to Delhi. | may point out that
whenever a Central Minister visits Trivandrum
or any other place via Madras, it is given more
importance. | therefore, appeal to our hon.
Minister, Mr. Advani, to see that A.l.R. does
not become the mouthpiece of the Janata
Party.

It is not sufficient that A.LR. and T.V.
become a public trust; he should also see that
the representatives of broadcasting approach
not only the Central Ministers but also the
State Ministers for their views on various
matters and broadcast them. | appeal to the
Minister that at least two hours a week should
be allotted for Tamil programme at A.LR.
Delhi station.

Mr. Advani had, when he was functioning
as the Opposition leader, said once that the
Jana Sangh could install its own radio station
and arrange for its own broadcasting system.
He should now see that the same statement is
not repeated by the Opposition leaders.

I would like to stress one important point
that A.LR. should also give necessary
warnings to the people, particularly those
residing on the seashore and river banks,
whenever there is any change of weather or
when one or the other natural calamity is
expected. The news should be repeatedly
broadcast in the interest of the nation.
Community sets should be given freely to the
people settled on the sea-shore.
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The Public Undertakings Committee has
pointed out, whenever it submitted' reports on
Autonomous Bodies, that there were a
number of irregularities. The Minister should
see that the proposed Trust functions
properly.

I request that powerful transmitters should
be installed at all stations for making news
and songs audible. For example, AIR may see
how Radio Ceylon broadcasts its songs, news
and advertisements and how it is becoming
popular.

I have already requested the House that
necessary steps should be taken to install a
powerful T. V. relay station which could
easily cover all the eight districts in Tamil
Nadu State, which are 4,500 M. above sea-
level. | repeat this request on behalf of the
people of my State, Tamil Nadu.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Mr. Ma-hapatro,
you will have fifteen minutes.

SHRI LAKSHMANA MAHAPATRO
(Orissa): You are a reasonable man; I am a
reasonable man.  Sir...

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA); No, | want to
make it clear, you have to observe the time-
limit.

SHRI LAKSHMANA MAHAPATRO: But
you have allowed half an hour to doctors.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): There are three
major parties. They take their time. The
Congress-1 has taken 28 minutes. The Janata
has taken only 20 minutes. The speaker who
has just concluded has taken less than 10
minutes. So | request you kindly to finish in
15 minutes.

SHRI LAKSHMANA MAHAPATRO;:
I will be reasonable.

Sir, this report of the working group, called
the Verghese Committee Report, does not in
any way enthuse me. Of course, the outward
coJtwar of
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the two volumes is very attractive, the Lower
volume is not a volume of appendices but a
volume of appendicitis. | have some
reservations as far as this document is
concerned. | am not accusing the members of
the working group. They have not done
anything wrong. | say that the Government
has done something very seriously wrong.
That is why the whole thing has got derailed
from the very beginning. What does autonomy
for broadcasting media mean? Should
broadcasting media have autonomy only in
name? Is it only for administration? Should it
not for anything else? Is it only to see that
certain officers are sent to fill in offices and
call themselves trustees of it? Or should it
have objectives which we have set for
ourselves in the Constitution?—the objective
of democracy, the objective of socialism, the
objective of secularism. These things are not
entrusted to be gone into by the working
group. On the other hand, what was entrusted
to the working group was to find out how far
broadcasting media could be made
autonomous. Naturally, the group got so much
obsessed by this concept of autonomy that
they did not pay any attention to the objectives
enshrined in our Constitution. In the order
which the Government issued constituting the
w'orking group there was nothing to suggest
what the concept of these media should be.
There was nothing to suggest that the media
should be geared in such a way that they are
able to achieve the national objectives
enshrined in our Constitution. That is the
reason why the working group did not say
anything about the media aiming at achieving
our objectives.

When this report came, | am told —I do not
know if | am correctly informed and | will be
one of the saddest persons if what 1 am told is
true—an implementation cell has already been
created without the matter being discussed,
while to the whole world it is being said that
wide-ranging persons will be allowed
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to speak on this and give their comments
on this. Yet, Sir, there is the
Implementation Cell and many of these
recommendations are going to be
implemented without the other House
discussing it, without the professionals
talking about it and without the
employees, who are working in these two
media, having been permitted to have
their say. Now, Sir, this is what is going
to happen. Some implementation is going
to be there and that is what | am worried
about and if it is going to be done, let it be
stopped at this stage and let it not go
further. Therefore, Sir, | have this to say: |
strongly protest against the move to
implement some of the recommendations
prior to the acceptance of the whole
Report, because the whole Report is a
concrete whole and it is something which
is an integral whole and you cannot
separate it. Of course, they have said at
some places contradictory things. But, on
the whole, they have maintained
consistency and it is this that the whole
thing has to be ~n autonomous body and
they have also given a model Bill which
can be placed before Parliament and
passed. So, | am opposed particularly to
this and | am opposed to what is called the
provision for functional Trustees, three in
number, the whole-timers. And, Sir, as far
as the franchise stations are concerned, |
think it is a subtle way of making the big
houses come into the picture and make
them get hold of these media. Therefore, |
am opposed to the concept of franchise
stations also. As far as the private
programme agencies are concerned, |
think some of the.m could be there
because they are only required to have
taperecord-ings prepared by them. But
you can examine this aspect and if it is
suitable to your programmes, you can
accept them, otherwise not. Therefore,
this is something about which | would like
t0 say much. But now | do not want to go
into details. As | said earlier, Sir, the
colour of the Report is good. But, as many
have remarked, | also join them in saying
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that it is very long on the objectives, but
it is too short on the practicals. Therefore,
I would say that nothing has been said
about how in practice these objectives
could be achieved and you do not have an
inkling Of that in this Report. Therefore,
my request to the honourable Minister is
this: You have t0 see that, instead of hav-
ing what you have got in the Report, in
the greater national interest, these
broadcasting media, the AIR and the
Doordarshan, maintain quality. These
two organisations, whatever be their
names, Wwhether they are, called
Akashvani and Doordarshan as they are
called now, or as Akash Bharati as has
been suggested by the Committee,
because name does not matter, as the,
earlier speakers have said, since they do
not change things, they should maintain
quality. You must see that they really
maintain quality and this is very
important and this is something about
which | am very much concerned. |
would also ask whether you would please
see, that the coverage by the AIR at the
moment is raised to a hundred per cent. |
think there is an Appendix to this Report
in Vol. H which says that there are many
States where the coverage is very low
and the coverage is the maximum in
some States—it is 99 per cent in some
States—while in some other States it is
very low. Then, as far as the people who
are listening to it are concerned, it is only
15 or 16 per cent. The percentage of the
AIR listeners is so bad. Therefore, the
question is this; What is your
programme, what is your perspective
programme, for having more and more
listeners, for having more and more of
coverage? What is your programme from
the listeners' angle? That is the question
and that is one thing.

The second thing is television. It has a
greater advantage in that it is not only
something which is aural, but is also
something visual. Therefore, the visual
quality, the audiovisual quality, of
television is something that attracts more
persons to K



187 Discussion under

[Shri Lakshmana Mahapatro] and it has
a greater value, greater educative value,
greater informative value, etc. and it is
only for these purposes and for these
reasons that we are, having the television.
Therefore, | am interested in seeing that
at least one station should be there in
each State. As yet, Sir, we do not have
like that and, as far as the satellite
stations are concerned, more of such
satellite stations are to be created, if need
arises, and this is what | am interested in-
Sir, you have only this black and whiie
channel in the Television. As a result of
that, no foreign country is prepared to
have your programmes. In fact, the
smallest countries, etc. have what you
call colour channels. Therefore, that is
also very essential. | would request the
hon. Minister to look into this.

Then, Sir, | have to say one of the
important things which has already been
referred to by Dr. V. P. Dutt. You do not
seem to take account of people who have
been there all these years—staff artistes
or engineers, etc. On the other hand, the
recent days have been days of undeclared
Emergency as far as they are concerned.
You hound them, you do not attend to
them, you threaten them, you treat them
as 'casuals’, and so on. They do not have
security of job, they do not have security
of continuity. You pick up a person for a
particular area a staff artiste precisely
because he or she speaks the language
that is prevalent there. But you will send
that person somewhere else and you hold
up their transfers. There are instances
galore about such things.

The last thing that | want to say is this.
Is it not true, Sir, that on the national
programme you had on the All India
Radio you had very brilliant people—
vocalists, etc? Is it not a fact that one Mr.
Dilsood Khan, who belongs to a minority
community, a young man, a Marine En-
gineer—Chief Engineer of Marine—
who was on the list of National Pro-
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grammes, was dropped simply because
he belonged to the Mohammedan
community? What is happening? He has
been giving programmes that were very
much appreciated everywhere. He has
sent me a letter; he has sent letters to
other Members. Because he was a
Mohammedan...

AN HON. MEMBER: Why do you
bring in this consideration that because
he was a Mohammedan;..

SHRI LAKSHMANA MAHA-
PATRO: But this is the main con-
sideration, as far as | am aware. You may
push in any consideration. He is no
longer there. | have these things to
submit.

Then, as far as the national Press is
concerned, | think what the hon.
Members have said earlier is not very
much incorrect in that way. Dr. Singh has
said that even a University, an
autonomous body, was not free from
politics. You cannot avoid it. Therefore,
you have to take life, as it is. Therefore,
my suggestion is that you can develop a
better machinery, make it free from
politics and also make it very much an
autonomous body. You have to bring in
people who are worthy, trade unionists,
engineers and other people. They have
also to do something with this media.
Therefore, | am opposed to these full-
time people. They should be persons with
professional knowledge— engineers,
musicians and others. Those people will
be doing a great harm. After you take in
these three whole-timers, they are
persons without any qualifications
prescribed for them. Therefore, they will
be in the nature of political appointments
for these people. | am opposed to it.
Rather | am in favour of an electoral
college, which will be sending the
representatives of these people who are
in the profession.

The second thing that | want to point
out is that there are many programme
agencies in the country.
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There are feature programme agencies also
and they have been doing very useful work.
In fact, | think, that they could be encouraged
and for that necessary tapes and some films
also could be provided to them. (Time bell
rings). Therefore, Sir, this is something which
should receive, the Government's attention
and encouragement.

The last thing that | want to point out i»
that so far as the TV is concerned, it has to be
extended much more than where, it has been
left.

Before | conclude, | take this opportunity of
thanking all those people who have been able
to bring this broadcasting media, both the AIR
and the TV, to this level, because history is
full of haphazard management of the whole
thing. This has been taken note of by the
Committee itself at page 15 where they have
said that if the broadcasting media in India has
grown haphazardly, it is because their role, as
that of the media generally, has not been
perceived as part of a well-defined national
communications policy which embraces
everything to do with articulation, including
education, culture and physical movement.
They were helpless and they could not do
anything in that regard because the terms of
reference did not contain anything about that.
They were much concerned about autonomy
as though if autonomy was provided it would
take the nation to the attainment of social,
political and cultural goals. Therefore, before
others think of it and before others get an
opportunity of saying it, | say that do not go in
for the implementation of this Report, Instead,
you try to have this Report processed by
professionals. As | said earlier, these
functional trustees, these full-time trustees,
this lateral entry, then inter-changeability in
the name of promotional prospect is
something very bad and this false sense of
parity and developing it into an unprofessional
organisation, you should try to avoid.
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SHRI ERA  SEZHIYAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, we are
discussing the Report of the Working
Group  on Autonomy  for Akashvani and

Doordarshan. At the outset, we should pay a
tribute to the Working Group of Mr. Verghese
and his friends for having produced a
comprehensive  Report in a  record time.

Sir, thisis not for the first time that the idea
of making the All India Radio an
autonomous institution or an  autonomous

corporation was mooted. Earlier, we had
the Chanda Committee Report, which was
given m the year 1966. For ten 1°ng years it
was gathering dust. Implementation was
nowhere, to be seen. The hon. Member who
preceded me, complained that the Ministry
is already making preparations for imple-
menting the Report. There was a
Government  which took ten  long years
but never touched the core of that Report,
given by the  Chanda Committee. Sir, Dr.
Singh who initiated the debate from our side,
gave the scope of this powerful and ex-
panding media. Sir, there are as many as 84
radio stations and 13 T.V. centres covering an
area of 76 per cent in the land and also 88 per
cent of the population. This is what
they can ciiver as he correctly put it; but if we
take the number of sets in this country, there
are 17 million licensed radio <sets. If you give
5 persons  for each set, about 85 million
people can be covered who make use of this
media, which is about 15 per cent of the
(imputation. Therefore, there is  a vast scope
for improving the utility of this powerful
media.

Sir, one of the pet discussions raised in this
House everyday is about the coverage in the
radio of the proceedings of the House, the
coverage given for the opposition parties, and
other incidents. Sir, everybody may agree now
Pfhat during the times of emergency,
especially in December, 1976. AIR bulletins
are reported to have devoted as many as 2207
lines to the spoken-men of the Congress and
only
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[Shri Lakshmana Mahapatro] about 84
lines to the opposition during fie year 1976.
During the election time, the proportion was
8.5:1 between the ruling party and the op-
position. Sir, for the past one year, | had a
respite from the Parliamentary activities and |
was confined to my home town of Madras. |
regularly used <;o go through the bulletins
and | painiully agree that there is a slant in the
reporting, slant in the reporting against Janata
because you all complain that the ruling party
is getting a major share. 1 may tell you
honestly that the party that was in power
luring the days of emergency, still continues
to have a lion's share in the reporting. That is
my impression. | think, of course, the Minister
may contradict me if | am in the wrong. |
think One of the Members who spoke before
me, Mr. Krishnan referred to the case of — a
news announcement coming from Trivandrum
in Malayalam wherein they were covering the
visit of the President San-jiva Reddy and the
announcer said by a slip of tongue of course
that President Sanjay Gandhi is visiting first
time as President. It indicates so much
impregnation of the Government, of the mind
of the T.V. and radio announcers that they still
think of Mr. Sanjay Gandhi and Mrs. Indira
Gandhi and they do not consider Mr. Morarji
Desai or Mr. L. K. Ad-vani....

=t www Tiq wr (fFge) - &9
aidt wre g apdt o oFFwr SAAr
qrf & fav gz qar g

SHRI ERA SEZHIYAN: That is the news
announcer in the AIR....

SHRI SHRIKANT VERMA: Three lakh
words have been used against Mrs. Indira
Gandhi. How is it possible that people may
remember Rash-trapati and forget Mrs. Indira
Gandhi?

SHRI ERA SEZHIYAN: A person who
has been groomed and brought up, who has
been educated and who has been committed
during the emer-
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gency days, still  remembers those
dark days... (Interruptions). What |
say is about what has happened
during one year. This is one reporting
of the President's visit to Trivandrum
and there the name of Mr. Sanjay
Gandhi has been mentioned

SHRI KALP NATH RAI (Uttar Pradesh):
Please talk properly.

SHRI ERA SEZHIYAN: Therefore, Sir, |
would advise or request the hon. Minister to
make a thorough study because day in and day
out, this slant is being given. | want to know
how much time is given for the Janata Party
and how much time for the opposition parties.
This is my impression. And if the Minister has
got statistics with him, let him give this
information here and if there is any correction
to be made, let them make it. Sir, regarding
autonomy, | will be the first person to
welcome autonomy. But autonomy should not
go to the extent of getting a licence. You may
depoliticalise it. You may take it out of the
grip of the Government. But the autonomous
corporation should not be left to do things by
itself. Of course, this report says how the
autonomous corporation will be constituted,
how the budget will be presented to this
House and so on. Of course, discussion would
take place in this House. But once a year,
discussing it on the floor of this House for one
or two hours is not going t0 help in regard to
the accountability of the corporation to
Parliament. Therefore, | would like to know:
what are the checks and balances the
Government is going t0 have? There should
be some inbuilt checks and balances so that it
does not get distorted; it does not get distorted
for the Janata Party and it does not get
distorted for anybody else also. Therefore,
how is the inbuilt system going to be created
in the organisation? This is the first question |
would pose to the hon. Minister. There should
be some inbuilt checks and balances. This is
very vital tO create an organisation. A certain
expanding monolithic organisation may do
more havoc than the one which
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is there now. Once it is made an auto-
nomous corporation, the Minister is
bound to say 'This is an autonomous
corporation; we will not be able to
interfere in its working'. We cannot give a
free rein to such an organisation. Therefore,
I would like to know from the hon.
Minister:  how is he going to set up this
inbuilt system? It may be freed from the
Government and political control. How is it
going to be freed from the bureaucratic con-
trol which has already been created? A
biased person may get into it, may entrench
himself there and may distort the entire
view. How are you going ot check it? We
cannot do this unless there is a watchdog
penal which can have supervision over it.

Sir, in regard to one of the recom-
mendations made by the . Verghese
Committee, | find it very difficult to
accept it. It is very difficult even to
imagine. They have suggested that the
broadcasting receiver licence fee should
be increased. They have suggested that
the radio licence fee should be increased
from Rs. 15 to Rs. 25 and the TV licence
fee should be increased from Rs. 50 to
Rs. 75. This is a very retrograde step. |
would appeal to the Government to see
that the radio licence fee is not increased.
It should be the other way. | would like it
to be reduced. If you want the rural popu-
lation to listen to the radio, you should
make it less costlier. There should not be
any tax on information. Therefore, 1
would appeal to him not to raise the radio
licence fee. On the other hand, if it is
possible, it should be reduced. Regarding
economic via-ability, the commercial
time that is going to be sold can be
adjusted. But this radio licence fee should
not be increased. If at all you want to
increase the fee, it should be done in the
case of TV sets. The radio licence fee
should not be increased.

Regarding the organisation itself, it has not
been spelt out very clearly. It has been  left
to the corporation which is going to be set
up. Of course, , the policy decision may be
takenat 1428 RS—7.
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the apex level. But the organisation should
not be kept as a monolithic one. It
should be decentralised. ~ We should have
a decentralised organisation. There
should also be the involvement of the
people in the broadcasting programmes.
They should be heard also. Not only
the people should hear, but they should be
heard also. We have got only 83 stations in
the whole of India. | would appeal to him
that this should be expanded. Each
district should have a transmitter of its
own. This will enable the local
flavour and the local conditions to be
broadcast and the people in that particular
area will be able to participate in the
broadcasting programmes. Not only
the people should hear. They should
also be enabled to participate, in the
programmes For this, we should have a
transmitter in each district to start with. It
will not be a very costly affair. To set up
a transmitter, | think it may cost about Rs.
3 to Rs. 5 lakhs. It may not be a powerful
one. A medium one will not cost much.
Therefore, we can have a transmitter
station for every district so that the local
talents, the local flavour, the culture, the
language, the song and drama of the parti-
cular locality get better attention
through the decentralised system. Re-
garding the strengthening of the regional
languages and all the national languages,
attention, nowadays, is being given, of
course, to English and Hindi.  All the
other languages media also should get
equal, if not more, importance in the
matter of allotment of time. Equal time
should be allotted for them.

The Akash Bharati or the National
Broadcasting Trust that is going to be
established should be put on a very strong
basis financially. Now they are going to
be given Rs. 75 crores initially.
Afterwards, after five years they are
going to show a deficit. What is going to
happen then? If they come to the
Government again and again, the
Government and the Finance Ministry
may have the tendency to control because
they are going to supply the finances.
Therefore, it should be put
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[Shri Era Sezhiyan] on a better viable
basis than the one that has been
contemplated.

More than that, as | said earlier, the
monolithic character cannot do for a
pluralistic country like India where multi-
lingual, multi-cultural and all Mther
groups are there. It should be Sighly
decentralised. Each district should be
able to have a transmitter so that a highly
decentralised one will reflect not only the
mood, but also the educativeness of the
people in this country.

With these few words | welcome the
Working Groups Report and | also record
my appreciation for the earnest action
because the other Member said that the
Government  has  already  started
implementing the Report. Yes, | want this
Government to implement the Report at
the earliest possible, without allowing the
time to run. In the case of the Chanda
Committee Report a decade was allowed
to run through without any result being
produced. Here is a Government which
should implement it as early as possible,
without further time being lost.

SHRI LAKSHMANA MAHAPATRO:
The whole approach is to make inroads
into this media. That is why the
implementation is so late.

SHRI ERA SEZHIYAN: With these
words | conclude. Thank vou.

A FFTAMATQ © HETAT FTAAI-
tqq WA, AT FfTw FHET F1 AR
F5 7 2% & § 3w wfawiw frwrfo
¥ qE9T 2 AT ATHIT B AA(T FHI
#r frard # fawefeoii 1 @0 g
Trfam W wEErT ®iY gREwA
T OF WEART AET FGEr =g )
(ggeara S a3 2w § frwey oF @e §
ferq avg & s g7 gvaeta
gEaTe AR v #ogar 3, fow oA
& wrrorolt g 3T #1 wfea
1 oF FfqqT AT aar §, 57 qzAv
Feepena ¥ sfrzre & oo ax ot
g% 2\ v wrErTE oY geadia
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ATeGH & AT 3T T FTH AT AR AT
gl FTHITF 997 E—ad T, AHIS-
Frz g faadsar, admar, 9t Zwa
qaw dfaar & Tifna e & saF wiwa
FR &A1 ey 9r, 3 ¥ foa #7197
arfen ar, @fwm Gar gar w61 | -
A[Of WL ZTRUT T 1 HE MRS AT TAT
FT 9% Fga arq & faaromdm 2 )
e #e1 F) foi E o qega g 47 faa
FI fawfeor v 5 srpreEedt w5
OF HTIATHR AT IATAT S, IT TFA
# o grret 2ard o fafaee o
IFM, T aF TEATT HAT 2o FiiEAm
% 4121 [F 27 F1 qEama a7 fzar 77
Al IH IF AT X, AT IW oawH WA
fafrez @, g8 @ #1 qEdrwe fFar
afra wq fredr o=, @: @19 aF 1969
F arz az fa 3t 2= F Fa7 2, 99 FEia
FUFT qF WA A7 fF s F7r
ATEETAT AT FAET 5 | [/ 57 72
SAaT AT AAT H T AT EH § WA
AT F1aor 97 H 7@ Fiaar A fE
A 1 AEMES Farar woar | afe
ITHAITA  WREIET, HFMIOT HIT
geauA F1 fo a6F & 37 7917 7 54
fagam 7 7 1 Friow 1 2. 37 9777
FT TAF TZA FH! 740 (4T T4 | TE
FIFTT T goar qaray fEagw wriaedr
I ATAT ST 1 HIAT T3 2 | ITA97-
ETey HETE, ATFTOAT F WA T, FLaAA
T w2 FET AT, AT OF faEre F awa T
&, 1 Trgm AT Haw a9 77 frErean
¥ auds & 07 /i #5140 srafawar
21 o <FY & 1 G &Y wrardd wr srgfawar
& o & 1 aF At wr aeafaFar
&Y w7 & & o fr wrfaed s &
TUGF § | ITENTEGS WIIET, WT WA
& 5 oF e e fvfeur 7 fdfar 703
FY fgzae & wifaw 71 a1 39 ¥ fafs-
w=T aiew wte At & wirfow 57 9
1T 38 7 afcory 297 fr |1 TEAY
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FT GFATH T MGT, IEA  FAX AUSAA
¥ gy # wfasy w1 agm w1 ffaw
#I 47 AT FAGT FLHT A ATHTHAT
& wreww § Faw wfex gear s wmw fasdy
ur g & fear &1 g sifaw qar
) g—urg g | fogd T aw F
&Y TF WA T4, §FE gram fasng
W—Ag vzAms & faars aww
fasscar T, Tx0 Qo TEF ¥ faars,
F3-7% wfadi ¥ faars s fazmar mm
afer w41 oF Far g N fond
QAT FWIX AT 379 §F &, 37 I
#1 edr & greuw F 91T IFH STFA-
aroi % wreqw & garfea aff Fear )
arfa T3 fead mqi & werare § q4r
Tt %% 77 faw 7T W arfaw
AT AT WIS T7aT ACHC 7 q4r § 1
FABT A & w907 § o8 wfwa 73
7, AfT 3T ATeAR F AT A ArEW-
T 7 Aedr F wpegw & 15 fame
wrg s A e grrraet foa &
fx famrar war  afwr @1 ox argAT
ar wor &, fora® J9% 200 § 200 H9Y
FEEAT AWz & wroa qary, ey
Ars dfmwa 4Er | -

FAL AHAT AFHT FN KT ATAH
2|7 a1 wrEATw) FIT a1 A qra W
% waT fe oF gfews §7 #1 s qfeqs
A7 7@ ) AT uF ArgAT AT A
mg, 9% 91 oF fqus faam & avaw
|ar 3, Ia% AW ¥ AW F g%
WHEMAT WX gEENT ¥ AvsAw &
UF I BT AFA FqT A AW F qAqH
TaT At & AfCr gear w1 w7 F 1
frer o qrer & syarrare st fomay v o
fer-Ta, gagwrw 12 2R, 1199, 9 AW
wrrav< wfa gar &7 & frear T
g wrfeedt arrer & Aot adrer § 1
w5 or mafer 1 @t At
Q¥ g3 AT A grem feward Tw o
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g Frag warAg & gra wifEeE 3l
7T & far |

IS AT FFAT § T ORI AT
T w41 § wfiw s § fr & o
AU U7 TF AT AT, A7 qrEroiy
F g9 § g3 F T @R HarAw ¥
FTET F< | IT qF QIS AT HATAY
# ®4r 7% @7 a7 av fggeaa # g9
difear w1 gwe 735 & qwar g #
whit F<ar § aeFrT & 917 fasigwT q917
g4t & far wreamit AT # gTT AATHY
¥ qafed L | g7 HATHT IAF A
¥ & wiT guaAr gy fr) oF afaa
¥ gra %7 foa® wa & yowfa 31, foas
w7 ¥ TreETaar g1, iW F1 %W aFW 6
q9AT T )

QTN ITAATSAA WEIEq, FA
waEr 7 o feqrE o #7 8, g9 /@A
&r g a7 997 @ g 97 §
UWeat w1 cager qAET | FWTw FRET
# fogrd wr o @ 1 71 gEET aT AT
FTAT 97fgu W1T I5H ag FFA0 (6
# fa=ve €W, 78 T ) TF AT qIGA
&N H7 HFAT § ATAA 57 WOg-TF fear
&, & F 5T ¥ wAAT § WA RS-
foz oifaw frar ¢ s afe g eeT &
WA A1 AT ardT feaT wiT wrE-
waTol FI &G ) AT awwar F fr e
T ®W §1 410 34 7§41 IF A
T § | 4T wrga 7 o oo & wgr
& fr gl #1 & 0w o9 A aETa
AT o fawrfor & a9 g8 & Fmac
T AT | g FEE g JA & a9
A | A e & By gl w2 w0
W AR AHNE AT g FA@T AT
g FATH T FaEt &1 fawfor A9
wzafa 1 & wifgq 3 f5 gaF
Har &1 agifE Teuly fwg g 11T
ugafa & wrsem § ¥ ge€ g ag faog
FE AT |
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Zadr ara s waEr & O &
a # 7z w3 7 ag A ardy
Qg wredamal fferdz g sifgo
3q 97 FeErQ fAdam w8 /d g
Frfeq | w17 37 291 a1 F1 T A,
ar gar<r fAos wEmwE arst g
fraar fafaa srm-3fear Weard | ey
gferwr ardr fa@dr T gamg wf 41,
gifzn & qEw 34 & f&3 | 787 397
A1 AN QHo Gro WY gW AW AF | AL
qAME F Az FT F A9 | gag d=ar
qv g7 fF A et & /g oamEr
F794 3 3 @fdy w07 @ 39
qv wwfar fFar @ ) 37 a3 w0
A7 T G *1 A geqr, 3T AW T
wear g7 foas ifza & weAw §
fFar FrAr & FAT A9 AT GIAT HAY
Fr F@yg # frar s &, A wifEsy
FOF AT F T927 721 fawr war g,
# growt Fgarar wrgar § @ 2@ 4
AT q FIfaeEY T AT gaTwesy
FY U=ST A7 7 AHSAAT & AIT UF AT F
wT ag wrs Arfag graar & fraar
#1 WYY T I XY AP Aqr F fgATH
g9 7 F1 fofoaw w1, = gear
FTIA F Faw FY IAAT &Y 57 I A
FLEHTT FAQAT I AT F 79478 I3
ger gd | O ¥ afy fgewa & o afiofty
ATE F T WA 7 @ o A%
T AT BT Ay | ANy 7oy fag ¥
o WAt #Y faury qaml ®Y gafen s
far f sre o favarer ag & 9y &,
qiferarite & gqArg &, gafag oy o
forar wrar =ifgg | gafag gfyT ar g
& w7 waar qrdf s fqeocoa Ay
ot 8, xafeg wit aifearie @ oW
et wifgd wix fgge & mamfy
T X Ay | w@ AE WY ATy
Faa ?
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AT gaTend wEEd, afaoy
QI | ST & ar o iy gee ara #
ifar arat &1 Awdw W@ & 1 WIw
FAT MG F WRT AARAZ FT g7
gAT | WIAWIG F w{T qAGT 9 A
50—60 T wyar @4 f@ar | 5-6 4t
ST ZYEIE | TAR G HAY IACTRA K
Y Fera welt aqr fava & wgrA gEar
o7 wee fagrdy arort A At W™ o

(Interruptions.)

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA) : Listen to
me. Your time is up. Please confine
yourself to the Verghese Committee
Report and finish.

sl w9 A9 W : FAfAU TET
29 § gam adrawg gre | gafhg
el 1 W1 72 gWIT & wemr qrEf g
S oT, gt 97 gy Wl quwg
g% WIT I 9ZW, Heq AW, TS,
TAT A1, AT qre| £ o\ § e
BIEIRIT HAT ZATE | ST A7FIT
a ga%1 favara @y fear & | s @,
qTHIT &, Star 7 favare 95 %7
W7 g9 afw@ gegr, 3w "wIHIAETO,
et & stwar w1 77 37 G0 & Y
feafa & aowre wvd ArEvel & waa
EYAM FTF YT w@r A1 vz o fw
fagearm # sAar Sfaar Mt F 9
aE a1 it At 9 &1 g
sar o9 F S W g | ( Time

bell rings)

gafeag, areoi suaqrsae ARy,
# g7 9T A=A gu fee sgar swean g
f aifsy w2 # famfon o qewm
ary fear sy | weETEETOf, 3TEEA
FI AT TF TERAT AL 7T H1G
oY W F g9rA Hel), WA 397E §
witw wear g s 17 =€ § 937 feeg-
TATA &Y TAAT FTHRITF TIeH, wrEayof
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mrzA F1 gfagza @ @i FT A
iy zafg F1 g WAty % faw 07
amw w1 famame g 8%

SHRI SANTOSH KUMAR SAHU
(Orissa): Mr. Vice-Chairman, Sir, many
brilliant speakers have preceded me. At
the outset | would like to tell you that this
Report has pointed out very emphatically
that the autonomy of the Radio and
Television must be maintained.

The principle of autonomy has already
been enunciated by the Chanda
Committee. This is a very brilliant
ideology which must be accepted. There
is no doubt about it. While going through
the Bill which they have reproduced in
the Report we have many doubts about
its implementation which 1| should be
very humbly point out before this House.

The first and foremost question is
autonomy of Doordarshan and All India
Radio  because, apparently, these
massmedia are to be influenced by the
Government party in power and de-
partmental regimentation is expected. Sir
it is very fundamental that we have to
examine how far this autonomy can be
expanded. Until the A.LLR. and the
Doordarshan have their own economic
allotment, until they are self-sufficient in
their finances, so long as they go with a
begging bowl to the Government how far
the proposal can be implemented is a
moot question. Sometimes We criticise in
the House that there is politicking. It was
earlier, it exists today also. When a
national perspective is emerging, if we
compare the questions, we will see that
when they approach the Government for
money and when the service is regulated
by the Government, it is expected that
they act according to the whims of the
departments and the authorities con-
cerned. While we are going to have such
a change, we see in this Report what is
reported to. be happening in other
countries of the world? Only
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very recently France has enacted a law
which has been reported in this book on
page A-31 where they have said that the
Parliament in France has made an Act on
July 28, 1974. And what are the cardinal
principles they have accepted? They have
accepted that a reorganisation be made
and established a service. The service is
controlled by a Board of Governors
comprising half from the State, two from
Parliament,  representatives of the
Programme  Companies and  two
representatives of the staff elected by the
unions. Now when we come to this
problem of reorganising our structure by
giving more autonomous powers, we will
have to consider the fact that India is not
only a country but that it is equated to the
status of a continent where multicultural
people exist, where multilingual problems
are there and where the States have been
recognised on linguistic basis. So, Sir, |
fundamentally say that when organisation
of a national trust is considered, these
points must be very basically considered.
These three points are very vital and |
think they must be considered at the
national level. The first thing is, if you
make a centrally organised national trust,
how can it preserve the cultural heritage
of a multi-lingual country like India and
how can it develop the regional languages
in this country which is necessary for
national integration? Sir, while forming
the zonal committees we see that the inte-
rests of the smaller States are suffering. If
you analyse what is given in this Report,
you will notice that though All India
Radio is there for the last fifty years, the
coverage is still less than cent per cent. In
my State of Orissa | know that even now
the coverage is less than 70 per cent. So
we have been seeing what are the
problems before the nation.

Radi0 and television are accepted in
the world as mass media of com-
munication with great values. We cannot
transform our technology and we cannot
go in for modern methods of agriculture
which are there in more
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[Shri Santosh Kumar Sahu] developed
countries of the world because there,
though they are not educated in the
expertise of science and the different
faculties, but they see things on the
television and practise them in the field so
that they could, achieve the highest goals.
So here the fundamental question is—and
they have said it in this Report also—that
this autonomy cannot be poured from
above, from external sources of orga-
nisation if we create such a structure. It
must be evolved from within. Then, what
is the source for evolving from within?
We have created trustees. Many Members
have said that there are part-time trustees,
there are whole-time trustees, we see
discrimination and so on. What do we ex-
pect of the trustees? What is their
qualification? There will be nominated
trustees amongst them there will be a man
of eminence in science and another of
culture. These are the only two qualifying
clauses in forming the trust. But the most
fundamental thing is, if you want to
increase the efficiency, if you want
professionalism to grow so that you have
a powerful media of radio and
Doordarshan, then should we not
recognise people who have worked for
thirty or forty years, professional people
who are recognised in the field, the
workers and artistes who have suffered
immensely and who have worked for the
success of this thing? Should they not be
recognised?

Then the other most important thing is,
we see that in France and other countries
they have accepted people from
journalism in the trusts. But we have
ignored this aspect. This should alsO De
given consideration.

Then the other most important point is,
we are creating a top-heavy admi-
nistration. It is said that every trustee
should have a salary equal to that of a
Supreme Court Judge. Then will this not
create heart-burning in the people who
work there in the lower cadres? They are
suffering as one of
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my hon. friends has pointed out. Many of
the staff artistes do not get pension, they
do not get a proper pay and no sound
personnel policy has not been established
for thousands of artistes who are working
in this country. How can you preserve the
cultural heritage of this country? These
are fundamental and basic questions.

Then, Sir, coming to another aspect,
you will also have to consdier that if We
do what the Committte has suggested,
that there should be two agencies of AIR
and Doordarshan amalgamated into one
National Trust, it is not the policy
followed in any democratic country of the
world. What I have quoted is found in the
book here. Two separate organisations are
functioning every where. When today we
are thinking of restructuring the mass
media, why not conceive of two National
Trusts? What is the difficutly? The
question is not that of finance. If we can
have 11 trustees, in place of 22 trustees.
Why can't we have two National Trusts?

The problems of both are different. We
require radio in remote villages. That is
the first priority in the broadcasting
programme. This must be taken into
consideration because in remote villages
they do not see a newspaper. What the
national events are, they learn from the
radio. So this must be given wide
coverage.  Suppose the  National
Broadcasting Trust is formed, it has to be
given some fixed representation in the
policy of the Government, these things
must be given consdiration. The national
priorities in the mass media need to be
considered, in providing the coverage
Radio all through out country in
shortest possible time.

And then about Television, I see, Sir. that
we have not been following a very
consistent policy. On the one hand, for
the benefit of the backward areas, the
tribal people, we wanted community
television centres to be set up. But then
the old centres ar° closed and the new
ones are opened What is the value of this
if you do not
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have acontinuous programme? You make a
very strong programme for it. We cannot go
on haphazardly. If we continue it for some
time at some places in backward areas and
forget about the other areas, how can it grow?
These are very fundamental questions.

The most important question, | humbly feel,
is that we must consi der the development of
other coun tries. We may not copy them
because we have our own problems. What 1
was saying is that not only should there be
zonal committees but also there must be some
sort of State level committees. | feel that if at
least there are State level autonomous bo dies,
it will be ideal for the country with multi-
lingual problems. A Cen tral Trust would be
controlling the National Service. Today also,
in the new structural set-up, foreign pro
gramme is proposed t0 be controlled by the
Government of India. Nobody denies it. All
the countries in the world follow this policy.
And it is not a small State where one language
is there or some thousands of people are there.
So we should think of having a wide coverage
and the  national goal being achieved.
If we think of centralising, it is in effect what
we have said in the zonal committees, where
the Director will be coming to the Executive
Body, it does not solve all the problems. Sir,
as pointed out by Mr. Barua, | say with all
humility, that a language expert in a station
like Cuttack has not been appointed for the
past 5 years, how can it develop the language,
how can it develop the vocal language? These
are very fundamental questions. About
Television | must say that if one goes to other
countries of the world, one finds how far
television has developed and progressed
there— even in Pakistan. We know the people
of Amritsar day in and day out view the
Television of Pakistan. Can we not think of
some bold programmes? Should we only think
of autonomy and with a begging bowl this
autono-
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my be held a piece? Until the man with right
earnestness an<j devotion becomes the
Chairman or Trustee, it cannot create a new
vigour and sense of responsibility by only
introducing trusteeship, things cannot improve.
Pious wishes are there. There is a proverb; If
wishes were horses, beggars would ride. This
is our position. | strongly feel that there must
be two separate Trusts, one for the All India
Radio and the other for Television. And the
third thing is that not only at the zonal level
but also at every State level there must be a
committee so that we can decentralise and look
into the development of the regional languages
and promotion of the backward regions for the
greater national goal. These are the mo'st
important points. The way the trusteeship is
selected is another thing |1 do not understand.
There must be some representation of the
people who have professionalised in the All
India Radio for the last thirty years.

7.00 P.m.

We must think of the employees who have
contributed their mite for the development of
the All-India Radio. Its autonomy cannot be
built at the top of the administration until we
improve the condition of service. These are
fundamental points.

Then, before creating the Trust, the
Government must also come out with a plan
for having cent per cent cover age of the
areas of the country bj the All-India Radio,
whatever the cos may be, so that it can serve
the back ward people. This coverage shoult
not be blocked in the name of finan cial
difficulty. So, Sir, | may humbl; submit that
before taking a decisio: by the Government
there must be national concensus.

Then, Sir, whoever he may b he may be a
Justice, he ma be the best legal person in the
coui try, the Lok Pal might also be a jud cial
man, how can he be the best mi
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[Shri Santosh Kumar Sahu] for running the
All-India Radio? Do you think that they are
the experts of everything? | do not believe in
that. This requires specialisation. The man
who has worked for the promotion of the
Radio and who has worked for the cultural
development of the country, must be
recognised. They are different factors of life.
The legal mind and the cultural mind do not
always combine in one person. It might be
unique in certain persons. Rabindra Nath
Tagore contributed a lot for the introduction
of Indian music instruments in AIR because
he had that superb national spirit and great
artistic talent.

Then, there is the question of ac-
countability, Sir. We must have seen many
public undertakings. We have seen Coal
India. Every day we discussed about it. We
thought of the Durga-pur Steel Plant; we
discussed it- Accountability, we discussed
once in Parliament. Is that sufficient, Sir?
These organisations when they become
independent, they create a hell, exploit the
labourers and there is a lot of corruption. Is
that a sufficient remedy? Sir, this mass media
is not only to impart news to the country-
ment, but it should spread a new revolution,
scientific and cultural in the country. We must
consider this in right earnest, with proper
thinking. It requires a national dialogue of the
artistes and workers of the Radio and the
Television and all the political parties. Instead
of saying that we do not want to politicalise, it
is better that all the political parties are taken
into confidence. This is a democratic way.
What is wrong? A wrong slip may further
deteriorate situation to the worst.

I humbly submit that these things should
be considered by the Government.

SHRI PATTIAM RAJAN (Kerala): Mr.
Vice-Chairman, Sir, it is a widely recognised
fact that the radio and the television constitute
the most im-
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portant communication media, particularly for
a country like India where more than two-
third of the total population have no access to
our printed media due to illiteracy.

Sir, the radio network of India has been
expanded during the last three decades, but
there has been no qualitative change brought
out during this period. When the British
imperialism was ruling India, it used this mass
media to suppress and oppress the freedom
struggle. After independence, when the former
Government came into power, that
Government also used the same policy of the
British imperialism to suppress and oppress
the common people of India, and the naked
administrative control of the radio came into
being. When Mrs. Gandhi took charge of the
Broadcasting Ministry, the AIR was reorgani-
sed administratively. Since then, the AIR and
the TV have come to earn the reputation of a
legalised liar by virtue of the persistent
suppression of the news during the
Emergency that came at the end taking all the
past experience of the misuse of the com-
munication media.

I welcome the present Government's
decision to restructure the Radio and the TV
administrations into an auto-mous body. But if
the communication media are to be treated as
an infrastructure for development, then the
representatives of the people and their
organisations must have an important voice in
it.

As far as | am concerned, autonomy can be
ensured only if the following conditions are
satisfied. Firstly, there should be a guaranteed
source of funds for the new organisation so
that it does not have to depend upon the
Government directly for its funds. Secondly,
there should be an organisational structure
with people's representatives and their
organisations in order to ensure the
formulation of a democratic policy of
broadcasting and its implementation. Thirdly,
Sir, there should be an effective constitutional
guarantee for the people's rights, with
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a constitutional provision that the new
organisation is a creation of the
Constitution and not an ordinary Act of
Parliament. And lastly, proper allocation
of powers and functions to State-level
counterparts of the new broadcasting
organisation should be made so that on
subjects that fall under the. State or
Concurrent List, the States get full
operational autonomy to present views
and assessments of the different
situations.

Regarding the Report of the Committee,
the broad principles of the charter of
broadcasting prepared by the Committee
are welcome. As you know, a charter as
such does not mean anything unless it is
backed by institutional provisions to
translate it into practice. Here the
committee gives the power of the NBT to
the Government through the backdoor.
The composition of the organisation has
not been denned in this report. It is not
also mentioned as to what categories of
people should constitute the NBT. On the
other hand, the right to appoint the Trust
members has been given to the Prime
Minister after consultation of some
others. That means, the Prime Minister
can select the Trust members at his or at
the Government's will. This amounts
almost to surrender of autonomy.
Therefore, Sir, 1 would suggest that the
right of appointment of members should
be given to a selection committee
consisting of leaders of recognised
political parties, after getting the report
from these judges and other persons.

This report has given a vague idea of
the two-party system. It has already been
proved that the two-party system is-a
bogus concept. Therefore, all party
leaders should be invited and the board
members have to be selected from that
conference. Then instead of regional
bodies, State bodies should be constituted
because each State has its own custom,
language and culture.
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Again, whenever an important issue is
broadcast by a spokesman of the ruling
party, all the political parties and
Opposition leaders should also be given
an opportunity to express their view on
that matter. When an important issue
arises, the NBT authorities should
interview the different political party
leaders and broadcast their views also.

Then there are so many demands put
forward by the employees. They should
be taken into consideration. Especially
the contract employees should be made
permanent.

Then some provision should be made
for broadcasting in languages of the
linguistic minorities like Nepali and
other languages.

Regarding TV, we the people of
Kerala are having no TV at present.
Therefore, | would request the Minister
to introduce TV not only in Kerala but in
all other States which do not have TV at
present.

With these words, Sir, | support this
proposal brought forward by the Ver-
ghese Committee. Thank you.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Mr.
Madhavan, just five minutes.

SHRI K. K. MADHAVAN: | agree; |
always make short speeches unless my
time is wasted by interruptions.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): No, there
will not be any interruptions now.

SHRI K. K. MADHAVAN: Sir, one is
reminded of a story, wherein a person
engaged a butler to cut vegetables with
an axe. He gave the table-knife to the
barber. And the razor was given to the
wood-cutter. So the point is the three
instruments were there, but none of these
instruments was useful to persons
concerned. | am reminded of this story
because Mr. B. G. Verghese is a distin-
guished journalist, whO could have
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[Shri K. K. Madhavan] easily headed
the Press Commission, but he happened
to head this Akash Bharati business. It is
like placing the unwanted instrument into
the unwanted hands. That is the whole
tragedy of this business. | did not actually
want to talk now. But | have certain ideas
to put across to the House. Now, Shri B.
G. Verghese was victimised, they say. |
do not want to enter into the controversy.
But Shri B. G. Verghese, it is a fact and a
tragic fact at that, was defeated at the
polis to the Lok Sabha. He was supported
by the Janata Party, the Marxist Party and
those others, in Kerala. That is a fact. So,
the chairmanship of the committee was a
consolation prize to a politically defeated
person. After all, Government has
powers. But then, why not use those
powers for useful purposes? That is my
first point.

Then about this report. It looks very
beautiful, as handsome as my friend, Mr.
Advani; but appearances are deceptive.
That is the whole trouble. What is the
guarantee that this autonomy will not be
misused? The body of persons
constituting the board have got perpetual
succession. About those, who have been
placed—I say 'placed’, | repeat—In these
positions, where is the guarantee that they
will not misuse their positions? This
institution, built up at the cost of the
public, this built-in organisation, is being
handed over peacefully to this body of
persons. This is a public property. What
is the guarantee that in the near future or
in the remote future this body of people
will not restructure the body itself, the
organisation itself, to the detriment of the
country?

Another point is, many friends were
saying about foreign news agencies, and
all that. These are just carbon copies of
the materials obtained from the
embassies in India. Nothing else; nothing
original. Of course, they have
acknowledged it. | give that credit to
them.

[ RAJYA SABHA ]
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Another thing is this. 1 will read from
page 21, Volume I. This may be recorded
for whatever it is worth, and it should be
recorded. | may be per. mitted to read
this out:

Sir, | quote from page 20 of Vol. I:

"Akashvani and Doordarshan
combine in themselves the charac
teristics of marketplace, newpaper,
university, national extension agen
cy, and cultural academy. As such,
a unique institution must enjoy a
unique autonomy -----

| agree that it is unique and, therefore, it
has been said that it must enjoy a unique
autonomy. The unique character of this
institution has been brought in here just to
give it justification for a unique autono-
my. That is the purpose and that is the
propriety or the mischievous wisdom of
the usage of the word "unique”. Then
again, it goes on to say:

"The broadcasting organisation
could be a company like the HMT or
BHEL."

But the HMT is a profit-making com-
pany.

...or BHEL; a statutory corporation
like the LIC; or a Commission like the
Atomic Energy, Space or Electronics
Commissions. It could be a Board like
the Railway and the P&T Boards; or a
registered society like the ICAR and
CSIR. Or it could be like a university,
governed by its own statute;...".

This is very important. It has been said
here "governed by its own statute” and |
underline these words. It means that they
are free to have their own statutes.

"...or a constitutional entity like the
UPSC or the Election Commission ..."

I do not uderstand this; and | have my
own doubts. Then, it says:

"Broadcasting entails no manufac-
turing or trading function..."
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That is the strange thing about it. They say
that it can be like the LIC or the BHEL or the
HMT or anything like that. In the same
breath, they say that it has no manufacturing
function. "Every actual and potential lis-
tener,"—what potential listener, every
helpless listener—I am a very helpless
listener—"is a consumer

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): | think you must
make your last point now.

AN HON. MEMBER: His time is over.

SHRI K. K. MADHAVAN,-. Who are you
to say that? You are not to decide that. Sir, 1
will take only the minimum time that is
required. Now, it goes on to say:

"...Every actual and potential listener
or a viewer is a consumer and every citizen
is a shareholder..."

| do not know how a citizen is a shareholder
in that. That is also a doubtful thing.

..There is no product that can be priced
in the market...".

That is true, because it does not reach the
market. It melts away through the ears. But it
captures the mind and enslaves the mind,
heart and head of the listener.

"..nor any raw materials other than
ideas and creative talents

Creative ideas are there, of course. But the
ideas can be mischievous also.

...The services rendered are again
difficult to quantify

"Services" means probably services rendered
by Mr. Verghese.

...awareness; knowledge; information;
pleasure. There is no regulatory function to
discharge in the main".
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Then again Sir, in the last paragraph, it has
been said;

"Broadcasting is  different.  The
broadcasting organisation is best seen as a
National Trust,, a nonprofit making body,
an essential public service licensed to
operate under a Parliamentary Charter and
accountable to Parliament."

Sir, every minute, every hour, every day,
every week, we are listening to a variety of
programmes in so many languages covering
so many things. But the mischief is done very
minute. Every minute the mischief is done
and we cannot correct it also. If it is a
newspaper, we can write to the editor of the
newspaper and say, "Here is a mistake. Get it
corrected in the next issue if possible.” But, in
this case, we cannot do that. So, Sir, radio can
be a good instrument, an instrument of
creation of culture, an instrument for
nurturing culture and everthing that is good in
the human civilization. But radio and
television can also become instruments of
destruction, cultural  destruction, total
destruction, totalitarian destruction...

SHRI KALP NATH RAI: Very good.

SHRI K. K. MADHAVAN: That is why |
say that those people who want to stage a coup
to capture power, capture the radio station
first, and then they capture the transport
system and then they capture the
communication system. These are the three
essential things. If you capture the radio, you
can enslave" the entire people because nobody
will know anything about what is happening in
the next village or in the next district. That is
the position. Mr. Advani, | congratulate you
for the clever manner in which you have taken
over this wonderful instrument which can
eventually become very dangerous. | say,
gradually, steadily, but in a well-defined and
planned manner, things are being done.
'Samachar' was slaughtered. Then Press
Council ....
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THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA  GOWDA): Please
conclude.

SHRI K. K. MADHAVAN: | am con-
cluding in two sentences, Sir. What | see
is a dictatorship. They must have said it
in so many words. | do not welcome the
idea. But instead of one dictatorship
which they have condemned, | think a
crude type Of dictatorship is round the
corner. | .say, this as | see, the emergence
of dictatorship.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA  GOWDA): Please
conclude now.

SHRI K. K. MADHAVAN,: | do not
wish to cast any reflection on anyone. |
say this part of the country was once
ruled by the chapel of a king...

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Please wind

up.

SHRI K. K. MADHAVAN; | am
winding up. So the position is this. A
cultural instrument is being created and
cultural conditions are being created,
congenial to the emergence of a potential
feudal type of fascism, and chaotic
conditions are being created here
purposefully, deliberately, at the cost of
the poorest men in this country, killing
the masses and hundreds and hundreds of
Harijans, exploiting the working class and
shooting them down. | see in the near
future, within 5 years' time—in less than
5 years—the ugly face of a dictatorship Of
a feudal type raising its ugly head, this is
a dismal warning, a dangerous warning,
to the country, Sir. Thank you.

sft srrdie ST /AT (IETIIW) ¢
& ¥ oF qer ara st aow fadr
W SATT AL W7 AT Fgar | & oAy
fagm e, =10 T AT wEy faw &
e F7 M T I awar § g |
& gt ¥ 919 3T Fw ATy T4
afea 2 g7 2 fa %% anft sevamy
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WA TFH AT A G 1WA R
g @19 FgAT E@r § -

TH WTE WY W & a1 g1 S § aAT,
a1 e A1 FI £,F7 =T AGr FIar |

91 F1 A g F F@a o F1
TqTg F o 2§ 0 F gAw =w=y o 7
F@r | 39 a9g 94 ag faug 9g 7))
At UF AT FAVG FEAT ¢ 1 g fava-
qg wa g1 @ 91, a1 T T Fgy 41
Let the German win the battle: we
will win the war. & FEAT -5
Let them win the

battle. We have won the War, and
we will win {the War.

1 wevy @ 5z freaT A
FZr 41 f¥

off SEIe ¥AR AT ;ST oAET,
afss T 1 97 & gadr 7w a7 war g
AT SIFHT AT T T1-AT a1 FEE
¥ gAn wgwa g afEr wfem 2
e wag g fa Afez 2= Twsr
goar gfage 7 A & 1 § faege wawa
g 1wz geg g Awd arg =
gerfaz A adrdr e s F e d
TR &1 wravgsaw |, wwrfes, safas
tdy § foa%w svam F oo smaees
g f £ 7 T8 FIFR AT, F@AREA
A A FFw afwT sRAT YT 1 A 3|
A1 F WEHT g | § weAT wgEy F1 A)
a% afws Jar o g, qudr A7 2, A
gard g8 A framr =mRar g fa )
g9 ATAT SEFATH OF QAT HIEEIWS
TR X AR FT AT GA FATAT AT A
AR, FE QET qUitT A1 @I A FE A
A FT W AT FT I g WM
AT A I gw  AEA E IAA
faadta @ aft & wg 1 o
Araaw ot & agt &g g% fEar
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o & 7 A1 a7 #wag vae faar &
TH qeRg F T A WTTIION S, WIGEHT
AT HIHTAT HEAT STEAT E, W7 Argar
g fa w7 wwre a1 %7€ faviq aff &
fx foraf gt Ny sy Eagdmr 7 4,
Fe2 gAY AT T IS | OF ATZ IR 199
arst asEl AfEn, W gepmer § ow
fafaa e 57 fooE & st o€ 2
g F7r 5 sdigme § ofwadw
FTH FTIIAT 1 0H H1e fadraq
o1 7 521 fmmens amfa oifaw
faan ST | “To say the least, it ig
fantastic” FTTAROT &1  ATIE
# wfgsrr ¥ #@fems &Y 19q
gier # & 9 gfagr suwer A
sita | forE o &Y 9% oY faat o v
guigTwr 3f fear war g 1 fesft W
2§ T THIT T KGN HT qTACCHAT
F1 i< fzar w47 FiaT 91 maE A
feT a & fou w9 g0 #7 Ay
wrET | wfwT ¥ mifagi &, @y mga
q a1 o Fro BT FIZT 7, 71 7Y fym
91 & 7t fagr 971 &, faedt 3o 71 gave
72t fzar | wwrT ox famy w1 gw At
qifus g7 a1 Fw fagw o
W ¥ gIREd FAq 90
A i ATl 23 8 g g g
qrrfort w1 qefa @y 51 afgsc g,
e g & wmfawre o § 0 afk
FrograA; w1 ag ufawe frar g
a1 A FAaT qeA @Er gen Afqws
& wifas mfasc & s a1 o
feafr 2hir 7 A frg & wEAmE
areY w1 amifes aara w5y ot famf
Y & TAwr AR wE) fave v frand o
EL

gadl @y oy wEY ot § e gy
wTREAT & FaT San aff A anfge
forer oY A0 qz oY ALY (K g § B
g fea od fr wewme At o@,
Faere w0 ¥ o w2 el g o g
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AT Y ATATH § IAHT AE T HT T,
HIT 9g wragHT o & AT A1y
FT Al daw w7 A ¢! gt faw e
T SHT F1T AWEITHT TERT F 120
fmagam G s IR g Aranaw g )

arfedt amm Fgwr & sar wmm
TET FCAT ATEAT | AT ATHOHIT AW F
FE £ I AT &1 F1E 7q 75 )
Tt o g+ S e fadmg & ame
axr ow  araw o oma
gL Fiem #1 friiE w0 9w
qz g fwasma § 1 Sfaw 5= o5
771 2 fr gw wrm w7 E fw oA
ey feAt feq 39 97 qare 7@ #597 )
ag UF AT4 4 T € ) 95 frmrwar £ 4
zuaT 54 ag & fa 1 s ¥ wfafwfy &
IAET FIE FIAA TH ALE AT HE4T ¥
qTg TG P | W9 Fewan ffs fy
MRS ardy aw, aifearie 1 355
aqr oz 4@ @), dam oA ad), far
@ & g 7§ ag wgA A g
fr 558 & @A owad # fod g
¥ A w1E faa-fem v et &
g€ E & A%AT | FAW 0F -
sifirar wa @1t 2 ) us sEmaww
2ar g, & wff wgon fv ag aa o
& ¥ A& guly, #72 H T wINT ¥
s sfafafaat w8 a7 wwh g
foraer ag #9 g1 5 7 feei 2w o
s # A foewd g s |5
wgaa o aRm, 3% aTwET 9a ¥,
goF) WA 97 dag 7 aam | afz
7g qu w@ara fmm ol €S &
WOA 7 & S woigAa 2 A SqH
17 TrM ¢ gg OF wEr wifgo g

aF ufew a9 & ag WA
g1 ag 7% ¢ fr ea¥ o7 9w @@
fear wan &, fora¥ aga «Y A wd) €
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[+ s qaTE ArEa]

F g #rd A odr A § faad
faaly a1 fadr 21 weAt ¥ fog @Y
wE & v derml & fao wf 0f E
afra oF 7a amg gz  7EE
fegmara ® gt @ A faw mogee
e S E ) I oA F
HeaT CERY WIS FOqAT TG AT TEF |
oF H9 A AT FF ARTEHIT Y
w2, A gL AAK, AWT H, 72
H\or &1 gFAT § FFT TE AT A
feamm a7 §87 & 1 9y gRfoy -
fawid aT AT AEY W & wEew g e
arE7 § meaw gwne fggeann  Afaw
qroEvEl F 70 §1 @1 queEw fFar
st =fgh

wea ¥ ¥ g agm fE 51 43g
gmt mfedi 7 age f&7 § 97 &=@
& 99 %7 g qAd ¥ OF @y
FAT &%, 91T I AT T9BI0 2 3TH!
g 9 &7 9% | 3W gz & waAT wged
frare &% (ofrerer AT & ofveETr 7
FT1 1 1 72 BT § 98 §AT7 7@ 7
71 2 for ara Zrelt s afam frerar s
w7 1 AIS FEN ATEA TZ A ET ST
#ro F=y fag Y7 gae gwry #ifagi
¥ o aeag wwE fwr & F Q@ oAd 2
Mifet | a7 ATAATY wrEAVEn & gAAT
&g #7 & ool a1 7wra £7ar § |

At i PO MIA W TTIATE
oft, 3 w4, 1978 #1 gy #+8d1 ¥
wrar gfadzw aTere &1 faar @k
o A1 ¥ 7g Sfvaza gy F A7 wwa
¥ war mr | q3 ¥ awe famm st
qdflT & qwr 97T § g faww 97 T9f
T @ & 1 o fem & gafa oy #
3, oW gy W ot wE gy &,
£ T AT o7 oo wT A )

[ RAJYA SABHA]
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A oefy g T @y g1 Faa-faa deardi
T g7 aT 3= wrafaa & 0 & A
A & &% gqm o0 #, FA—
graarz a1 usfafaedfer e s,
genfrar afrafady, ofigs  foom
arardy ww gfemr, maw ofena
§€iEqz g qrA FgfAFw A
feeedt % & AT T gedrgnz | & qwman
g fa amh gear) 7 9970 araifae
T £ wwd TeT awr A @
FT AT w1 gaAT AWER AT
¥ag wsar § f& aw@Tw o
At wuic g § ag wem T AT gE F
araraE: % WA | FOTE0E | 4T
afas ay 2y # w7 7@ 77 AFA
& gTu® ¥ aga wmr Ao far g
st ot J=ar, o efvw 7 arfagt &
=13 FY, 2o g=q fag 7471 370 Flo qro
T A ) omam A1, & o IAF! grAr
SEAT WX ANTF ATAH 7, STAATAT
S, qEd F @AT GEET #, §EF F a4
Tl & g w5 9w fFoag
uwdifa § sa#t £8 maEm 3 9
IqY Hedry WA OF 3 A7 FAAT
2 foawr g8 orar S =g mre
F qGA ATAIAT: 727 HRET TE T
g A oA -y gEE f2y F oow
wAewE gfewior & 1 7Y famoa
CIOGECERCGE g e e
farcndt g ¥ &2y § 1 wrgz IAW 7T
gL A ¥ awn w1 faim v g
3vgFT AwaAalr gt afea I I
qaar A AN | FEA OF TWAETH
Ffezsirer & w99 qw1q W, T FI
gaTT 7@ "I AT ®Y 1§ IgwT
TG w1 § | 48 I FFw fw ogq
faredy Y 2 a7 7% f srgAar $roar
ag #t afen ag awr & fs qa=t 77
gonrfouWITa F1 HIEHMA FITTIIHA
A A A@ 1948 F wr af
a9t 1 dfen fgE gro WA wE A
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I 3w wug g7 4r fe oag 3T
47 wf afew @ ¥ "9 W A@
ara Ty f fw qf ofr SrAw T arsaT gar
9 Tt waEy &7 e & wreaw &
af ¥7 &g F1 qar T e forey o
AR qUErTATAT F oAAT T E AT
qt urrgeERee mrew fawar & s
7z g FEY wray @ P wrawt s frer
faq oftmy Froorom # s ow@
# fam wgr wrg A1 woEr 97 A
eraTT A 93T | AT RIT § 4
ara wa § Y 8 i g ag Tt 47
f wrwrwaroft w1 ow ofsws FreraT
¥ 792 §7 1 T9EAT E AT qg dAr
g1 siroar ) afFa &g 1966 H T
FUEY FAT | TET FHET T ITW AT FY
fre & g = faar A oz = § 9
femfor £ fr o8 oF  wEEmWE
FIWRAF FAr7 FfgT 1 Zr g1 F1
T q%F 57 39 fa07 97 AGt QB ¥
T3 a1 7Y w2 st @ gw a7 faee
Zt @ g afew a § ox Gwg dar
grar fe st g & ag = v g
faqg v fg=rT 9% W 39 fAovd
77 9g% & & arwreraTeir #1 saaar
ar F|ATgT §eq1 & ®Y § ofafaq s
TTFTL AGT ATEAT & WL THFTCF HTFL
faam & =9 § & wawT ATEAT T
gafaT ag Fz47 fF 71 o7 295 faams
gt ar, sfaa 7 & 97 areafawar
gt &1 areafawar gz 8 fr fom awg
AT qrEf oreR § Aré A1 IWE qge
IRT o & ¥g argar faar av iy g\
HIETATIT KT I §EET FTOEW
| oaT & gua 91 arq2 5T § g
q% OF THE AT AT | WA FAT G
fw form wwg xffor s92r afse 57 of
o< fore avr 79% 20 ATE WL AT
fod ot aY ga¥ g7 a7 W1 S T
qt f& wrarEAT WY S@rgar s w9
faar srq oqar A | = A EY a8 wav
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war ff gvwre #7 9z wvgar g
AT Y ATl frmae & aa
FF Uy wqryq gear 71 w9 fzgr w7
zafad g1y AT wvA 9 47 i gawr
gaiaAT #7 F7 wrg, 77 97 =T 7%
fagifar 1 od | & wwmar 7 o
aoftar WY & Tz afgar #m faar 20
# guxt g7 fewmfon § sgem g O
@ T &1 g g7 fawmfon a2
a1 ot 0T 91T T ¥ 777 A
afea & ag ¥z war g fx fow ozafu
# o oform & ama, fan qwgar
qrg oy fag &7 F Arq 0F-0F M,
TF UF 309, oF oF afeeen 3w o
H T 4T & 9% TNAAE & #iT TAN
39 ®HZ1 F1 faer o1e gfaagar o=
zowdft § | ag wE awFy & f+

They are long objectives and
short inpracticnality. J@r f& #wi

ar wETA oY 7 wEr fw ogwrer
AN FIVE F IHE! gH QAT &4l
aifgn | & wwwar F fr e sdvg A
q7r 73 feaqr smavT 2 A7 cwwr s
qAAT A g | ATEAG H eAgEar F
AT AT AT § Ay o1, #fwa Sfafa
ACHMT A AT gH AT FH AT
F1 faady 4t Sfafam arEmni w1
TIRT wIH 9 WA amA dAEET #
forar ar | gad Fr§ @2y 7@ fx ey
oY qeqr #7 FEERT Y [T § o
qg Faw A FY A g1 owsAY § oA
sgragries o Y agAT & 1| T7 @rgEan
F areafas &7 g7 S, Al @HIT
qAMAA A9 q7 1 FATw FH27 ¥ fory qwa
q9AT & o= fwqr a1 gure Wy ¥ a7
587 47 fa gas) arafas £7 a9mar
w7 | A aF faa 7 ag war f gfaar
¥ foel o 2o F Gy ofF £ % A1
FIERMT AT FAT & IAET @A
geqr g1 2ew frar @ @Y ar e
O TG HEAT ¥ ®T F AT A7 |
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[t AT g wrEAM]
afeT g7 daw & F3ET § qoAy famfor
i wwg faesr wiv wfgagar fwarg
g 1 3z o foad  age} & g fa=ne
aq fol, ag FsAcH G AT 9UT ¥
gl, s amagifrar & gwm &1
forras Y § | TFT a0w F 79 W
ﬁﬂmﬂ@mﬁﬂ'ﬁﬂw ZTo Yo oo
T 7 97 w2 & o afi G w1 fw g
weqr § aeqfe are S[r q9AT FaT HY
| e Aenfag T ¥ew geEwT #7
Ta FE & afwa F o e # fw

Swraﬁlqmquag? The Government
cannot withdraw from the scene.

foew fadt & go fazw warow d=dy
A & frar ar | 390 F1 fF ofaew
goarErs smEwy ag & 5 fedr
gewre 7 faus @ grEeET #@ie
ATERTET FT 5AFT  I3T AT-T% @I
g wye foa® gra § 30 A9 % "1
@I E), IEA &V T4 iAW F1 ©rE
FT TEGAT FT AR | TATOT F oA
VAT ATSGH w1 WIAIAT § AE SrE
ST AFAT 8| TH AT FT TG
sfogras & & famar &1 & 59 Tmm
#1 arAar § fa wrf Y g7 wveaw w51
BT FT FIT HATW TE FT THEAT & |
# qaaar g fx fegeamn § dewt
gaar # famy ot woq anaw § 7 7w
aon § | mfaT o §7 & ag foad
AW 9% 9g¥ qwar | A 93 o
atr & | afew Weat 1 ag-ferm T
& fomr dem fgrgeaa @ aga @,
agwe a1 qgr-fermy 78T & 99 aw ey
LAl

0% WIAWT ®TeW : R/ EAfaeT 7

. it ww yow wrewwen ;- dsifaee
&t gy agwa, e vgwaT | TTHT

[ RAJYA SABHA]
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wgaar &) gahr ¥ fred fewi #
Wemratswifragagd g8 I
W AT # FE wE W Fgd |1
qrd wAfaw g § F4 w8 0 W@
w1 2 ag fometr 1, @ EFIATIEE
fremi #1 us @uag Aeaw § ) F
welt 2fam # war 41 | AE T WATI
Tgd gwaar gf {5 afwaarg #@, Fw=
¥ agr w1 S fFEE E TgOF T T
a1 IAIET , UF AF(T &1 ATEA
IYWAET & | IHFE[ ATH IAG 9B A1 7
Fza § fr fam g dfzay e dedn
e § WifE § 77 ¢ fv grd dafew
FUTE AIF TEH &4 U1 FE, g @H
Ifedt & war == | 3afEd gEET AW
21 wgr ey wEm ) ogg W AW §
g w=al g w1 & Af¥a =gy,
femt £ argwar vz ean 1 swarfrar
am F famim § fag, 3w #7 ¥fo %
fagra & f@d g fFaar fegamies
979w 2, g THARI IAINE FAT |
TF A1 T EAIA W @ FIEWH! IAW
T # fAvig s 9ZAT ) AR A1
9v & wwmar g fF famdt fawrfor awia
FHEI A w1 &, WIEAHI & WA H,
artr fawrfod, sed fadr =afsq =
HAWE TG &1 AFAT | W IaF HHA9H
# e, guwy fedem § wmAw ) §W
ITEw EIS g wifgw a1 T M
arfgn, ag 99 gl I3 4T | 6L g,
gEwr e g€ @ w€ Awm A
qIATEAT 1§ | TgT 97 Ao Ao Hro T

argTw fear mar | g A A g fw
dto #o dfro ¥ gt ergm T § WT oY
A W% sTRvEew £ ¥ Wi ME §H
Zrgw | TEEY  wrEreAr g€ B oW
ardl ®1 J@Ar g2 fF oF andy e
wifgy, tF wwRvE g wifge o
q wRem gW wifgn 0 & wrw
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g% §% &l ®g awdl | gure fua 4

arg 1 ;T =e Ao e 7@ T F@
fr fedi 1w 1o Ao T wAT HFHT
%17 & &, zafad a9 & fad g
TAT FIIATEUA ZT AT AW( Z7 | 9797
AT aron fowm fawi § oS  wHE
F1 foae ® o 2z ava w4 o ) 54
T #1 foad & wrar 97 g7EnT w1
feqr & wew far war 1 AT ggd
faaga oF a4 9 | AT A FWUA
it *f=qi & serr foat v, 3w fasrfen
F wqeT | § & A AT, q oA
i W g4 aga feda A i 2
weeaqnt & 1 & 7 7t wEa v wemAgd
gl 2 afwa 7z S fe@a A &
qq fagr 1 2, 37 wa fagra
art ¥ R 77 T@FT gy g gf @
o oy wrazg 77 39 Fa9 IAFT TN
Far 1 are wwit & gqfemrew feard
fear aeeg 7Y faa =1 AgrET § ag T80
fears faar | & @i s 7 owA7
i w8 frmrd frar | fadaws @
frg off Fooarqg @ T oWwTW
gawr e frar 1 afer 98w Tz
Iq FATT FAET T IR FIE A4T AZY
famrf faar T arg ¥ s9F7 AT 919
AT FEAT 47 T T )

IATTA S, Fiw aE w9
agt qF areare frar war 2 # gE%
a1t ¥ arg | T2 AAT AT A} 97
IS B0 Ze A TATEHAT F2T HATIZ
geAreAw, garsz  fawafEr awe &
AN FT wET E T LT OF w0 47
fF §& @ F7q § g€ UET agH Wi
211 Auew fe3z # wr owEwa 2
TTHT FTAT g AT FICA | 0F G194 FTF |
afe gadY avw gae @ § A aEem
TZH AT AT F7Q & | AN AT ATR
& /&Y wg | TW AN FAE T WA
foard & 7a1 & T

428 RS—2. —_
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There should be a national debate and |
think that this is a part of national
debate.

AT F1 A1 8, @2 71 419 ¢ ¥ gwwn
ZAY 7@ ¥ ¥H fauy o7 99) F79 477
wrET 74T foer 1w a1 ag 4r o aa
o GHT BTFF 21 AT | WIS FAT AT
T2T 9T "I F9 47 TH] 7 AT FqAAT
ar f& 7z /& g a1 afsw @
ZH agt 97 741 &1 "wwr famr ) wife
39 Wz F1 39 fawg qv 591 17 9
T fwar zafad & 78 g awar &
HLFTT AT FH | T8 97 J1=F4T G0
fa=re wwmr g fF @ awr 7 o991
A1 g€ Al T O FHAr AW F A A
Is it dragging its feet, is it having
second thought?

¥ T8 wAAT 97 FE FTA AR
FENEFAT A7 wraga e | fr aane
& T Wy | AFeq far 2, 9g w97
T2

There is no question of going back.
TEMFETHT FAV0T 979 Fl Feqaql
&1 z0 F@atfaa 90 | 397 fideq
# 417 ¥ srE7 §AGE 21 494 §, 21 5d
gt @ g 1 qgr a7 femrd faar arfar
ure qrEfs agt a7 arfzai # gEne Ad
2| [ IW AT 7 g AT &1 §Far fw
Areia off 7 ¥27 fF gad wam w4
AT T T AT T E W ga wdr
AT F1 AT ET IAET HEETH GEH BT
Tt 7z A1 F4T @ g1 v 9w fF
A% wfeew &1 IfeUsy mar Z mr
#ifs I WAz AriEE FeEr g,
srwwr #r ot 22T Ea am g o awbitE
THAUZ 39 UEEE FET B

the appointing authority is the Govern-
ment. There can be some other way also
not that there can be no other way.

aff mF et g we A
TATT A FEHT AT ATE F AT 24
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[+ qT oo ;T

fF ag gm1 =rfgn | &5 e qmE
faar, s f o q1o A (UW) F
fag & qam far fr orfafers ais
1 ( (Interruptions)

wrow qumE fzar ar wreafa w1 afea
o & mmmar g & afagm § zaw
afefam &1 ad g fx afram =1 w2
&I AT AT AT IAE HATT AT 7Ot
T A99G AT 4T 0T F9 § 4247
AT o g g W faw dama
F F@AA T A< S THAE ATAA
wirar & ad aur 1€ afvada 587 fFar
w1 & W Tty w1 owd ave &
? gufqe wreafa o1 #1f ZEwEE
wifawre 781 & a1 9z "faam #§ ar
T 427 Hfga & wH A F Az AfgaE
# oqrar & 7 &1 gAry a7w § fam v
a faws 3a% 213 F1g qfvada grar?

ofT s @al ;. Treafy § oog
F1 warar wfefaf=st € 2 0w
ga¢ &9 ag FE 41 5 o3AH symEr
Fdr qet gt 7 Fwd o fqaT am g
IAH T BEAT FOF =AM FT AT
fex ard 7 wam Wt & faw w=@i gy
RANGANT FT [ATA BIIT I | 9407
HAT F1 F] a9 ATH A g v F
a5 T favEz &7

= T T WILAOI 1 ITATTY
a1, # fawgm e g owAgm fE
gare ®fmara & 383 fag 6 qagn
TG &\ B WAL AT AT 4v Ay
w3 fagw af § f& gedfa

That he is the constitutional Head. It
does not mean anything else. it should
be more precise and  cor crete.  Take
for example...

[ RAJYA SABHA ]
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& w7 fag § g G adr ofedi &
ox wiafy W1 =rfze 77 ag 2w
FT AR F¢ | F TH9 T@9T 41§ |
§ W@ dwov gAfar  Agwa g
g afs s gd A w1ie
Weqr @ fenifefesaris wwr 2
this is certainly not the way to depo-
liticalise it.

s mfafegaris &7 & v ot g
G A T a%d £ @ ArE | FEifae
geaia o1 e frar & fF godtonwmodlo
HE, mparaggimanH drag #
Frafafegarisoy gar Arfgn w7
T WA o1 ST gEE i ar an
fafoam =0 & 37 97 fa=re #40

SHRI LAKSHMANA MAHAPAT-
RO; How about the electoral colleges?
That was my suggestion.

SHRI LAL K. ADVANI: Your pro-
posal was for electoral colleges. But off-
hand | would say that | am not inclined
to agree to this proposal.

IqAATI ST, & TH @ 7 AT,
AERAE W1 =e aW A Fa At
fame  favz we@ 1 F F&@
f s aF qer F7q9 Haer @ Fed
ﬂﬂ?%ﬁfnﬂ?ﬁi{ \ 7 Fga & fx gua
A1 2 & ox e Fadl a?ﬁ %
ﬁar#rrgfar FTE TFATHEAA FALT AGT
A1 Z | w9awr & qg FAT AFAl g
fx & wama #1 531 & oo wadr a1
frrazom # &% fogwewa adr
% formr Aifgar & Tezaafar ¥ gag
e ﬁ'mzmrtr"rm a‘ram,argzm

S, w=3r fFar sty 107 g e
FAT § AT F IR AT A #

sifzo fr 37 @ & T F19 § 0w gme &
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faa av gn faare #v% 9w 4w §, WTETUEIT BT AT FA79 F ATLH

FT ARG 2 ) AW 3 59, GET FH
F1fgw | 4732 I FHET F41 & 97 AT
FfAr g 398 § 519 79 7 899 2
fom gora &1 srs & a9 H—afiw o
gardr sty 2 o swraTwEir &
AT HIEAA A4141 S04 Hifwar swarfas
T a1, @ifar ggadne SR w1
wwgq A4 AT A AN IIW g—Z
TETET UUT E UAFE—HATL ST FIAT HIT
foam w7a1, Tasr &g faar s ?
I gfex & &1 gAm g0, W7 g9,
4 Wiz ¢ § AT § FE qHAAT TH 97
fwdt &1 srafe g1 AT 2 1 weA 53
FZ AT WA & BT THAT § | WAL HIH
qifesa F—ag FOrEr AN FEET
Fgar & fx &7 foorfen g =rfa
mifzsa 78t giaT arfgg——as wf wrd
ara faard a4 2 fr arsa & mifesw 2
AT RAT FAT AEN FIAT ATz, FET
T w3 A a1 A7 g fwoww
WTZTATHT W53 & AT&q] ®f, WETAHT
wez F1 FEIFfA AT g1 5T FW AT A
AT LT | AT AT —

I am the scapegoat here whom you will

accuse. Tomorrow you will not be able to
accuse any one.

DR. V. P. DUTT: You will accuse Dutt.

SHRI LAL K. ADVANI: No, | will not.

wifr & ammar g fowa @ 97 &
HI AAAT & H7TH grarfugar & w7
7 fr fergeama &1 ardt = W
cultural autonomy has not grown.

ag Wt fowrrd gy arzw AEET
FT TE 9, 781 2, M7 3 Fay fF Ao
ZAT WAT & A2 ATHIT FT ATH & 41
wrar & Tifafews ofia & avw &5
qifafzaer  HA9A F7 ATF § WA W
WIS FH A F7 { AT HANT T F7 AFAT

foadr forad g7 & swag sfasia
# w7 7 a7 Far 2 fa—

i that political parties have not come to

reconcile themselves to even edito-rail
autonomy and | am talking Of political
parties. | have not said Opposition parties.
"Political parties” | have said.

#Fifx fo7 mowar 2 fr wore fada s
F 417 # A7 g1 v A7 zafAn, wifE
9T AR FEE A5 g0 F ZH wwar g
zafan o1 @1 2 7 fags aft 57 38
HATTA] FTAT AEd § | TR we
fam f& za7  wer 2 W7 TAd wem
T2 gAY ¥ 4, w4 (& ayafawar
7z 2 f gaf sy A7z gdfgana
AET E1 @Far § w7 § 39 F1 97 ¥ 9,
fodsd andft & 417 § $9F F20 1 AT
THH AT AFAF TiAfZFE  A1ET
FT A& 81 AFar g | diFa A4 gl FE7 |
s 2w fum Fgg 7% odr madi ¥
s & s afEfad 2 2, wiwer
FEAT 2, 2% mrq AE Zmr 2o fwEw
et & € wrr ford 2 E—faaa iy
T ¥z Far, @At TE & fawiE §7y
3% § oy ardt 1 wrAraay 5 g€ 7

agl ger 1§ a1 frar of@fas
712 { Zra1 AT $77 F7AT, 47 AT HATZ |

# 7% a1 071 &17 § "ZAT TET 21317 |

afaa & =z wvar g, fosa 14 wEMi

¥ (AT aqEs 7 STaear qrEra
T v 2, fawd 30 MA { FHT TEY @Y
Fifs & gasn wwar g fx zavgear
Faw zfa &0 S0 gEl 2, FEEear
has to be something with which we have to
reconcile. The people have to be reconciled.

i w21 (4 agias 9% 37 F1arE 2,
WE F o4 WEW A0S AT FT AATAI
78% AT HIT ag au a7 arArae, ey
oI FEA ¢ A% A% ARl 2.



231 Discussion under
[Shri La! K. Advani]

It is the sense of nervousness and ner-
vousness arisses because of the debate here,
because of the debates that are going on
among political parties.

q hawr F 0 yawd 21 & v T 34
g 39 fa7 agl a9 W7 FEETM
faaw go &—0F uF F are # fFar &
¥g wwar g—uw fam ar ag gur fr agi
AN & TAI3Z 9T T91 3§ W WA
far @gt o g fag «irade a7 S
T warw s we w v few faa
FI A HHE AHIAT A1—Z T 39 TiFarie
7 fymgar femrds oie A4 & a9
q1, IAH FS A&7 frarwar) w7 qma
Iq 9RY qy AEl 4 | A4 @3
gwT  zam  Fr %@ fa o«
AT AATAT AT ZI TA  ATHATHE,
ag wiFTwAT § wfaerd q@f w7 €
g AT 9EAFIT §, amawiaE  gEw,
ar Feax & 1 foma art ¥ S| %
qg FI9 4 I FAT H AGI AT AT )
afrT ag W1 X FIW K1 FI9 . IAHT
fedsw & 7 Wit dav fearfen @i
T A | F9 araaar gs, faaa gan,
77 §F gAT; A g W4T 7 faav
arz ¥ wrFe ¥ war, feamn ar w3
wr & 7 &% fae wg, fond famge
AET AT, IAH F1E 1T ALT 1A BT qFH
grved T &1 9 AT fF 57 F e
3 Fedr s e feaa a7
o1 fafrs wwt (| w19 a8 fafoq o’
“saga” & ww g & afafafa o sg
fa #1 9@ & 38 a1 W99 ST Er FAr
a%q & | 9% WF F99@ | Fad @ W
fafirr oraf 2o ez ol ST & 94 1
affm gaF1 7@ w7 w4\ aw  fr

this kind of reaction that makes every-

one there feel jittery, gz g'[ LA
W wav  fonEw a3 AW
gac A2 [FAT #1 THRE AZT AIAT

[ RAJYA SABHA |
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a1 ag 9T gwT Fam fx ag &l
wrEATIT A7 &7 IeAr & 1 wrzAmi AT
FAT & | TEw fawa Faciug 47,
wa A%q4 dacmn g | agw fafsfaa
ww fae 91 w9 $hafsfm sfw fa=
21 §qw 731 ar fr 2z 1w a1 sfafafas
s fas 2

I will take him to task.

afex &7 a1 oF fadw f&ar g1, argwfas
®=q ¥ fam a1 5 feaamri § gaosat a7
awga fFar 4y, T ¥ awdT
fpar ar, szate & frar ar

they were too deeply involved in the
Emergency propaganda.

HIS WIT qZ Q¥ F1 TC G (F ANF
fado ore gfeaFoT wih mewEwAaw
gz Uz w9g fim #7 fFay zaE
A% FT AT TB A4 g AFAT M WL
AT 7% GFT FHFT & Al A &G0
AT ZAGFT 741 &1 qFA, AT qE €A
g 781 Fifaw | 3z 9% 77 747 7L |
I do not want those same people who have
been praising the Emergency to the skies to
come and praise the new Government to the
skies for having revoked the Emergency. | do
not want it. It destroys the credibility of the

radio, it destroys the credibility of those
individuals also. (Interruptions)

o st J9y : FET ANT WIH
o ATe T TTAT FT FEAwW 47
wE

Y FIR FOO wrEATR : WG FALY
ATAFAT 77 78 & | 9% 0 ATHI=AT
glzae d Fza9 2 57 g v
qgf faar srar, o w2 § f5 5
AW FT TR E | HY 3T F FET | A
T 72 TF FIE A5G0 FHTH FAT
2, agt =afa faega g ger F7ar
A = afsw #f gawr wear
SHTH FIAT § A1 80 7 ¥y fF v
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2 AT AYE T FTE FATE AF )
oy femgma & @ ) mm a1, A9
ATIZ WTF 2 TEAT 03T £, a1 fawq )
3I9% 7| F1 grafa @ | A avw
F %1% wFfaez 79, 7 fafafas o
7 zfafafam | a7 o7 go=, oF e
fraw &5 "7 *r faar & W7 3497 &
ATATT 97 FTH 2T {1 & | FEY 9% 77
NEET 1 AFAr & 1 FF a7 et s rvw
A F1E A9 G TAT 2 WY ag 919
" ART | yTdr A A1 # 3 & ),
e FIA1E | IAAT A% AMATEANA
JF RTRINETNT WY gRe &7 | ag
T AT FH EET # 87 A% g gET &
az # 5@ Fzar, afsa 8 av 4 fom
%1 faf.feeada 723 2, & 2, +=&
gifafz=a swa 21, aar agr &

SHRI KALP NATH RAI,: Point of order.
Point of order.

SHRI LAL K. ADVANI: I am not
yielding.

Y weqATg A - F oFrET ATE
WIET T EE( U | & oF A9 qAT
qAEAT § | ARG gAAT  HAT ST
¥ w1 & 5 wrETENY W g
F war # 18 qifafzra Gfefeady
FT 0T AL wEAT | & AT T FAF OF
999 FTAT mﬁ' (Interruptions)
& Sraar =rgar g oot o faeex
fag &1 3= fadfl fag s & gen
™A R WY T 37 gfEn aindr
H17 39F 9a @ 37 ¥ of@m
fafzfieaas 41 zfz § garra 4%
egt & Anaw F 60 AT F991 T
e A ) =nowm @ Ty A,
TN 430 AW OFEfaE FETEEE)
ZEUA FT F1T F1E AT FT g4 7 7
iy g3t (fafesar ffefeada =1
FIH AT FAT F AFAT 2 )

N or® wour yrewi - & auwaT

g f& g foaw g fed o &,
they only expogse the hollowness of
the charge.

fraaT J@a 9N & w9 WA
faere & Ju®T WA &3 g9 Far A7
f& a1t 2w & gaardt ¥ fag dw #51
13 arm #1 w9 fwgr, =
gfear Heat 7 a@ wwwr f5 am
feeelt &Y U AFA wEA R,

- "wy should not project it, and they decided iPt _
to do it on the 13th, not fcg do it 0), the 14th.
It was, only on the 15tKpHtoen ine matted
was raised in the Lok Sabha and when the

Prime Minister made a statement saying that
investigations were being made.

T H F1§ gHAAVE 79 47 ) AT Q
fafrsr a2 | wifs 3o & @i wafar
g AT ) 9T WIEAT 47 | OF diw
AT AT X FFT | (Interruptions)

Nt eI W EREE A
HIET | THAT HT AT gET g
& | AT e ; | T W Ffag |
# %8 @I § & A7 H1f93 | g7 qaT
geq Afsd | v 37 qAfe & ad
F31 am f5 faear gl 1 &1 Fi=
F7A AT F 94 FT AT F gAT HC A
RER A

o W §M WA : &, 3
FgT T | Y 93 FT FAATAT |

SHRI NARSINGHA PRASAD NANDA
(Orissa): For our information, | request the
hon.  Minister  of  Information and
Broadcasting to explain to us one simple
point. Does he understand the autonomy of
Akashvani and Doordarshan as we understand
the independence of the Judiciary? In spite of
all his elucidations, | have not been able to
make up my mind
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[Shri Narsingha Prasad Nanda]

about it. Let us hear about it. What exactly
does he understand by autonomy? Because
the Verghese Report did not satisfy me. | had
to participated in the debate. So it is disturb-
ing my mind. Do they undarstand the
autonomy of Akashvani and Doordarshan to
be like the independence of the . as under any
system of parliamentary democracy? He
should kindly explain to us.

o ag fm W (wig wiw) |

A A, wNT AT T &, At
a9 FE WD 2 °T # AqTAE
ag faew i sdmE wromTSRT
FTAH FY AT F7 F F, ARy wifagw
arr a7, gamrfas A% 7 zfetEs
g1 ot mrEATE 21 araEy ) A 3Fer
FIE ErqT FY 2 A0 ! O39F AT ¥
SHTI ITH FIF 97 97 9w avn
& SOART AT & WG FAOHTZ0A, HEA AT
FELEM | w7 7 9T 97 9FI =0

al
.M
Y A FOO WTATHT ;ST H AT
ST AT QT , AT 9T G e A7
Can autonomy
go with lack of financial viability.

wifF fegrgrarm W wredewma afaady
#1 warew oY a1 7w famnd 2y 2 wie
fer mEm e a2, ag gos 0R ¢ e
faaa afra g vz 3ty Fw21 3 fawr-
famr #, wraR Faaer S a7 3 | dfE
BUTL WA FREEi A A AT 198
& TR A7 T A9 3w qa F by
® & qgud ¢ o vz o A &1 FaEar
o f& Ay W 2, ag aT-IrEw
qA@AH I A g, ATTATT gL ATH
AU FHT 9TAT 2 ) W W H FW
2 gifarze #1 TR 41 o gm
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ZEegr FaAY 731 | Ffe & ox 6
ara g4 Agar fF fergraia /8 aga
At TSI &, FWErSEOA,
w=ged) fF St FiEAAEr arae T
# 1 #fFq maawz A A, 97 afawer
17 IF JIY NI 97 @Y g1 Hew
aEuT A I9F 10 § argws FrEr
% zmw g zfeedrsz g@Y 30
safewdy &, ag FIETWAT aaT § 747 7
Courts are not aSclUvUjy viable, but
they ar» given guarantees" "tffl*er the
Constitution, under the law, nd”jplus,

there is a tradition. Wh- is rnWe
important is...

OF qUFIT qA4 WE 2 ATArfAEr &
w137 77 & forrwr frow faai &
FE 97 IFAET AT FIAT @1 | AE
fom g fasly #1 19 FFT Fw A
g ®AT A & fa s & 1 Aa2
#1 fewss o & fF A
mifersr & @t |, AqrardIni F q07 H
at the same time.. - - -
475 WIsz Agl ¥ A9 | FAfAT a7
gog st & 3 2 1 A2 gvA W A
ayafar 7 a9 2% 9T &y
FTE

& T A &1 ARTAT AEAT R
ATHTE AIHTVATI F1 ZEIT F1 7147
AT & fad 3a-8%e7 ¢ Wi 39 fawr &
faseq ¥ w1 ATER 1 #fEA

|F1%  hustiedt: &
F A1 Argdr 1 0zErE fedfaq o 7 Far
[FrEdr w7 3aw T weSr aw &
@ FT AT AZ TZ § | T OF TR
HIT ZTRE FATAT HEGIU q FT TrEAT
a4 % g fAvem 2 forasr 89 iy
3eoa f8a1 § 1 wrwmRn #iw g
20§ FTH FYH arq At foren o
HTZMTHT 887 97 WIN FT 4% 2,
Wifzar &1 &7 q%a § A7 o 7 Fuaw,
IF ®wT ¥ fqu ogw A@am wo
g € W 39 Rar § ot ag @ &
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% gaw @27 & wdl 91 F1 99AR
FAT Avgar g i 7w w9t § oW
forar | Faws @ F 7 7 av Ty
PAET & 417 H A7 TAFT wmr-Afa
FaraFATAraF Fgr AT A N

gk # fAang fFg Jraa ) gaw )

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Hon. Members,
we have had a very exciting and strenuous
session and a long day. Let me wish you a
very happy and restful inter-session period.
The House stands adjourned sine die.

The House then adjourned sine
die at five minutes past eight of the
clock.



